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ACTION TAKEN REPORT 

1. BACKGROUND 

 

A. Hon’ble NGT vide order dated 19.3.2024 in O.A No. 247/2024 registered suo-motu on the 

basis of a News item titled "Ahmedabad Surat landfills among worst three methane 

hotspots in India" appearing in the Times of India dated 07.02.2024. The news item 

highlighted emission of high-level methane gas emission sources by Indian Institute of 

Remote Sensing, Indian Space Research Organization (IIRS, ISRO), Dehradun in 04 states 

covering 12 cities viz Maharashtra (Central Mumbai, Pune & Kalyan), Gujarat 

(Ahmedabad & Surat), Rajasthan (Barmer, Jaisalmer, Taranagar & Chirawa). In the order 

Hon’ble NGT directed in para 5, 6 and 7 are reproduced below: 

• Para 5 “for the purpose of submitting factual report we constitute a Joint Committee 

comprising a Senior Officer to be nominated by Member Secretary, Central Pollution Control 

Board (hereinafter referred to as CPCB,) concerned Regional Officers of respective State 

Pollution Control Boards, a representative of ISRO to be nominated by Director and a Senior 

Scientist nominated by Ministry of Environment, Forest and Climate Change (hereinafter 

referred to as MoEF & CC)” 

• Para 6 “CPCB shall be the nodal for coordination and compliance.” 

• Para 7 “The said committee shall collect relevant factual information: if necessary, visit the 

sites and submit factual report particularly relating to compliance of such sites with Schedule 

I of Solid Waste Management Rules, 2016 (herein after referred to as MSW Rules, 2016) and 

remedial measures taken on Para (F) of the said Schedule within three months by email at 

judicial–ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in 

the form of Image PDF. 

• The report should also give status of Authorization granted by State Pollution Control Board, 

accumulation of waste in quantified terms on sites in question and ambient air quality 

monitoring data around these sites as per MSW Rules, 2016. the Committee may also indicate 

mitigation measures taken for reduction in organic emissions, including methane from 

ONGC sites separating them from landfill sites as the case may be.” 

 

B. In response to this, several meetings of committee members were held through video 

conferencing (VC) where further line of action was discussed and formats were shared 

by the CPCB to provide the relevant information. There are two landfill sites namely 

Chirawa (District Jhunjhunu) & Taranagar (District Churu) which comes under the 

jurisdiction of this office. The given formats were filled and the GPS location of the 

aforementioned sites were sent to the CPCB in order to identify if the GPS coordinates 

were close to the hotspots as per the IIRS report.  

 

C. Following are the excerpts from Joint Committee Report related to MSW sites that fall 

under the jurisdiction of Regional Office, Jhunjhunu: 
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a) GPS coordinates:  The GPS location of the hotspots of methane generation in the IIRS report was compared with the GPS location of the dumpsites in the particular 

cities provided by Regional Office, Jhunjhunu and it was concluded that it is close to the hotspots as per the IIRS report. 

 

City Primary 

Emission 

Sources 

Average 

methane 

emission 

(kg/hr) 

Coordinates Dumpsites/ 

SLFs/O&G 

Sites 

Coordinates Corresponding 

Closest sites 

Remarks 

Chirawa SW Dumping 

Chirawa, 

Jhunjhunu 

478 28.26 

75.64 

Baghniya Johar 28.26, 

75.64 

Baghniya 

Johar 

Coordinates are 

nearby 

Taranagar SW Bhootiya 

Taranagar 

589 28.65 

75.07 

Alagla Road, 

Bhootiya 

28.6656, 

75.0247 

Alagla Road, 

Bhootiya 

Coordinates are 

nearby 
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b) Detailed assessment in compliance with NGT Directions:   

 

IIRS, ISRO Site Data provided by RO Jhunjhunu 

State City Place of 

Dumpsites 

IIRS 

ISRO, 

Average 

methane 

Emission 

kg/hr. 

Location 

of Site 

(Lat., 

long.) 

Biomining Status 

(Not 

initiated/Commenced/ 

Completed) 

Age 

(Years) 

& Avg. 

height 

(m) of 

Dumpsite 

Volume of 

Waste in 

the 

dumpsites 

No. of 

fires 

reported 

& 

cause 

of fire 

Provision 

for gas 

collection 

System 

Ambient 

Air 

Quality 

Monito 

ring 

Provision 

for 

leachate 

Collection 

& 

treatment 

Provision 

for 

Methan e 

Detector 

(Y/N) 

Disposal 

of fresh 

waste 

(Y/N) 

Rajasthan Chirawa Chirawa 478 28.261, 

75.639 

Commenced 39 

years & 

3.3-6.1 

m 

0.81118 

Cum 

(0.68951 

Lakh 

MT) 

7 

small fires 

due to 

flammable 

material 

No No No No Yes 

Taranagar Taranagar 589 28.665, 

75.02 

Not initiated 20 

Years & 

6 m 

0.12045 

Lakh Cum 

(0.10630 

Lakh MT) 

None No No No No Yes 
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c) City & site-wise compiled information: 

a) There are two dumpsites (one in Chirawa and another in Taranagar). 

b) There is a 44% gap in solid waste management in Chirawa & 100% gap in 

Taranagar. Fresh waste is being dumped at both dumpsites i.e. Chirawa and 

Taranagar. 

c) Biomining has not been initiated at Taranagar. 

d) Bio mining has been started at Baghania, Johar dumpsite in Chirawa on May 2024 

& proposed to be completed by July 2025. Seven small fire incidents have been 

reported during last 5 years due to flammable material at Chirawa dumpsite. 

e) Ambient air quality monitoring is not being carried out at both dumpsites of 

Chirawa and Taranagar. 

f) On-site monitoring of methane emissions is not done at dumpsites of both cities. 

A. Solid Waste Management Status 

 Particulars Details 

1 Name of City Chirawa, Jhunjhunu, Rajasthan 

2 Population of City 43953 (As per 2011 census) 

3 Quantity of Waste 

Generated 

18 TPD 

5 Quantity of Waste 

Collected 

16 TPD 

6 Quantity of waste 

segregated 

9 TPD 

7 Quantity of waste 

processed 

56% (Collection Vs Segregation) 

8 % Gap in Solid waste 

management 

44% 

B. Status of legacy waste Biomining 

1 No, of Dumpsites 01, Baghania, Johar (28.261, 75.639) 

2 Age & Height of 

dumpsites 

Age is 39 years & Height 20 Feet (approx.) 

3 Volume of waste 

accumulated at the 

dumpsite 

81118 Cum (68,951 tonnes) 

4 Biomining Started/ 

Completed 

Biomining started on May 2024 

5 Area cleared & use of 

reclaimed land 

10,000 Cum cleared 

6 Quantity of waste 

processed per day 

900 TPD 
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7 Proposed plan for 

completion of biomining 

July 2025 

8 Leachate management No Leachate management 

9 No. of Fire incidents & 

reasons thereof 

7 small fire incidents reported due to flammable material 

10 Ambient air quality 

monitoring 

Air quality not monitored 

11 Methane gas 

measurement and 

mitigation measures 

adopted 

No 

C. Status of sanitary landfill 

1 No. of SLF No Sanitary Landfill Site (SLF) at Chirawa 

 

A. Solid Waste Management Status 

 Particulars Details 

1 Name of City Taranagar, Churu, Rajasthan 

2 Population of City 32640 

3 Quantity of Waste 

Generated 

11 TPD 

5 Quantity of Waste 

Collected 

9 TPD 

6 Quantity of waste 

segregated 

- 

7 Quantity of waste 

processed 

Nil 

8 % Gap in Solid waste 

management 

100% (All fresh waste is being dumped) 

B. Status of legacy waste Biomining 

1 No, of Dumpsites 01, Alasla road, Bhootiya village (28.665, 75.024) 

2 Age & Height of 

dumpsites 

20 years & Average height is 6 m 

3 Volume of waste 

accumulated at the 

dumpsite 

12045 Cum (10,630 Tonnes) 

4 Biomining Started/ 

Completed 

Proposed to be started after August ,2024 

39657
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5 Area cleared & use of 

reclaimed land 

NA 

6 Quantity of waste 

processed per day 

NA 

7 Proposed plan for 

completion of biomining 

NA 

8 Leachate management Not done 

9 No. of Fire incidents & 

reasons thereof 

None 

10 Ambient air quality 

monitoring 

No 

11 Methane gas 

measurement and 

mitigation measures 

adopted 

No 

C. Status of sanitary landfill 

1 No. of SLF No Sanitary Landfill Site (SLF) at Taranagar 

 

d) Observations: 

a) Chirawa 

i. There is a 44% gap in solid waste management in Chirawa. 

ii. Biomining has been started at Baghania, Johar dumpsite on May 2024 & 

proposed to be completed by July 2025. 

iii. Seven small fire incidents have been reported during last 5 years due to 

flammable material. 

iv. Fresh waste is being dumped at dumpsite. 

v. Remediation of legacy waste at Baghania, dumpsite, Chirawa has been started 

but all necessary process including conducting a baseline survey, ensuring 

waste stabilization and implementing bio-culture and aeration before 

processing the waste is not being followed. 

vi. Ambient air quality monitoring is not being carried out at dumpsite. 

vii. On-site monitoring of methane emissions is not done. 

viii. There is no SLF at Chirawa. 

b) Taranagar 

i. There is no processing of solid waste in Taranagar and 100% fresh waste is being 

dumped at the dumpsite. 

ii. Biomining proposed to be started after August 2024. 

iii. Fire incidents have not been reported during last 5 years in Taranagar. 

iv. Ambient air quality monitoring is not being carried out at dumpsite. 

40658



 

 

Pa
ge
8

 

v. On-site monitoring of methane emissions is not done. 

vi. There is no SLF at Taranagar. 

 

D. Thereafter, Hon’ble NGT vide order dated 27.09.2024 has directed the following: 

• “Learned Counsel for Respondent No. 2-CPCB, Respondent No. 3- Maharashtra Pollution 

Control Board, Respondent No. 4- Gujarat Pollution Control Board and Respondent No. 8-

State of Gujarat and Respondent No.5-Rajasthan Pollution Control Board seek time for filing 

of action taken reports. The same be filed at least one week before the next date of hearing 

fixed.” 

E. In compliance to above-mentioned order dated 27.09.2024, action taken report is being 

submitted by Regional Office, Jhunjhunu. 

 

2. ACTION INITIATED BY RPCB, RO JHUNJHUNU 

 

A. Letter to Nagar Palika, Taranagar, & Nagar Palika, Chirawa 

 

As per directions by Hon’ble NGT vide order dated 19.3.2024 regarding “compliance of 

sites with Schedule I of Solid Waste Management 2 Rules, 2016 (hereinafter referred to as ‘MSW 

Rules, 2016’)” a letter dated 23.05.2024 was issued to physically submit the action taken 

till date by the concerned Nagar Palikas in compliance of SWM Rules, 2016 (Annexure 

A) to which replies were submitted dated 28.05.2024 (Annexure B-1 & Annexure B-2), 

respectively. 

 

B. Letter to director, DLB 

 

Letter to the Director of DLB was issued requesting to direct the concerned ULBs to 

ensure the compliances of MSW Rules, 2016 and to apply for Environmental Clearance, 

if applicable. (Annexure- C) 

 

C. Inspection of MSW Sites: 

 

The Municipal Solid Waste (MSW) sites of Chirawa (Jhunjhunu district), Jhunjhunu, and 

Taranagar (Churu district) were inspected on 25.06.2024 by officials from the Pollution 

Control Board, Regional Office, Jhunjhunu to assess compliance with waste management 

regulations.  

 

During the visit of dump site of Nagar Palika Chirawa, municipal solid waste (MSW) it 

was observed that segregation and processing at the dump site were temporarily halted 

due to the expiration of the previous tender. A new tender was informed to be allotted 

soon. Approximately 16 MT of solid waste per day was collected from the Chirawa 

Nagarpalika area is being dumped at this site as informed by the representative (latitude 

28.263946, longitude 75.640626). Local bodies headquarters, Jaipur gave work order to 

41659
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M/s. M.K.G. Computers, dated 22.09.2023 for Chirawa Nagar Palika, for the processing 

and disposal of legacy waste. The contacted representative informed that approximately 

900 MT of legacy waste per day was being processed. During the visit, fresh municipal 

solid waste was observed dumped in heaps on one portion of the total land, separated 

from the legacy waste. No stagnation of leachate noticed at the dumpsite. According to 

the individual in charge of the site for the purpose of biomining of legacy waste, no 

leachate was generated due to the high temperatures observed in this region. However, 

no leachate management was adopted. Powdered culture was informed to be mist-

sprayed for stabilization. RDF material was found segregated and informed to be sent to 

M/s Green Gene Recyclers Pvt. Ltd., Chittorgarh, Rajasthan. No records of quantity of 

RDF waste sent was provided during inspection. No fire incidents were noted during the 

inspection. However, the unit was instructed to take necessary precautions to prevent 

fires and to provide fire safety equipment on a permanent basis, as per CPCB guidelines. 

The unit has also been instructed to develop a sanitary landfill site and a bio-composting 

site at the earliest. 

 

The dump site of Nagar Palika Taranagar was also inspected on June 25, 2024. During 

the visit, municipal solid waste (MSW) segregation and processing at the dump site was 

not carried out. Approximately 11 MT of solid waste per day was collected from the 

Taranagar Nagarpalika area was being dumped at this site as informed by the 

representative (latitude 28.654262, longitude 75.069032). Local bodies headquarters, 

Jaipur gave work order to M/s. M.K.G. Computers, dated 22.09.2023 for Taranagar Nagar 

Palika, for the processing and disposal of legacy waste. Bio-mining was not yet started. 

No stagnation of leachate noticed at the dumpsite. According to the individual in charge 

of the site for the purpose of biomining of legacy waste, no leachate was generated due 

to the high temperatures observed in this region. However, no leachate management was 

adopted. The dumpsite had wall on one side; however, the remaining sides remained 

open. However, the waste was even found outside the wall boundary. During the visit, 

fresh municipal solid waste was observed dumped on one portion of the total land, 

separated from the legacy waste. No fire incidents were noted during the inspection. 

However, the unit was instructed to take necessary precautions to prevent fires and to 

provide fire safety equipment on a permanent basis, as per CPCB guidelines. The unit 

has also instructed to develop a sanitary landfill site and a bio-composting site at the 

earliest. 

 

D. Issuance of Show Cause Notices: 

 

Based on the inspection findings, Show Cause Notices highlighting deficiencies and non-

compliance issues were issued to the concerned Nagar Palikas. The notices were issued 

vide letters dated 02.07.2024. Copies of the notices are attached as Annexure D-1 and 

Annexure D-2.  

 

42660



 

 

Pa
ge
1
0

 

E. Submission of Replies to Show Cause Notices: 

 

The concerned Nagar Palikas submitted their replies to the Show Cause Notices where 

they requested provide additional time to ensure compliance. The responses were 

received via letters dated 22.07.2024 and 31.07.2024, respectively.  

 

F. Ambient Air Quality Monitoring: 

 

Ambient Air Quality Monitoring was conducted at the MSW dumpsites. The analysis 

reports of the air samples collected are attached as Annexure E-1 and Annexure E-2. 

 

G. Present Status Report and Compliance Action Plan: 

 

The concerned Nagar Palikas were directed to submit a Present Status Report on the 

observed deficiencies from the site inspections and the non-compliances noted in the 

Joint Committee Report (Annexure F-1 & Annexure F-2, respectively). 

The report shall include detailed corrective actions taken, supporting evidence, and an 

updated compliance plan with timelines for achieving full compliance. 

 

 

 

                                                                                                     (Sudheer Yadav) 

                                                                                                    Regional Officer 

                                                                                                      RSPCB, Jhunjhunu 
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Hon’ble National Green Tribunal (NGT) 
Principal Bench, New Delhi order dated 

19/03/2024 & 27/09/2024 

 

 

 

 In the Matter of  

 Original Application. No. 247/2024 

“Ahmedabad Surat landfills among worst 
three methane hotspots in India appearing in 

the Times of India dated 07.02.2024” 
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Action Taken Report In the Matter of 
Original Application. No. 247/2024 

“Ahmedabad Surat landfills among worst three methane hotspots 
in India appearing in the Times of India dated 07.02.2024” 

INTRODUCTION 

Hon’ble NGT vide order dated 19.3.2024 in O.A No. 247/2024 took the 

cognizance of suo-moto on the basis of News item titled "Ahmedabad 

Surat landfills among worst three methane hotspots in India" 

published in the News Paper of Times of India dated 07.02.2024. The 

news item highlighted the emission of high-level Methane gas 

emission sources identified by Indian Institute of Remote Sensing 

(IIRS) and Indian Space Research Organisation (ISRO) in the four 

states of nation covering 12 Cities. In the Rajasthan, the four 

locations i.e. Chirawa, Taranagar, Jaisalmer and Barmer were 

identified as the hotspots of high level Methane emission in which the 

location of Jaisalmer district as per latitude/longitude specified in the 

said order were related to Oil and Gas site   

COMPLIANCES & ACTION TAKEN REPORT 

The GPS location of the hotspots of methane generation in the IIRS 

report was compared with the GPS location of the O&G facilities in the 

particular cities provided by the SPCBs/PCCs. O&G facilities close to 

the hotspots as per the IIRS report could be identified based on the 

assessment. As per assessment of location, the hotspot site of high-

level methane emission in the Jaisalmer district were found adjacent 

to Oil & Gas -GGS site of M/s Focus energy Ltd. SGL gas field, 

Jaisalmer which has been established/operated at Block-RJ-ON/6, 

Village-Langtala, Tehsil & District-Jaisalmer (Latitude-27.141, 

Longitude-69.759) which lies in Jurisdiction of Regional Office 

Jaisalmer of RSPCB. 

It is worth to mention that the unit M/s Focus Energy Limited has 

been issued the Consent to Operate under Water Act,1974 & Air 

Act,1981 for Gas Gathering Station Plant at this location by RSPCB 

vide order No.2023-2024/Oil and Gas/12 dated 08/01/2024 for the 

Gas Gathering Station activity @ 0.95 MMSCMD having validity up to 

31/01/2028. (Copy Enclosed at Annexure-I). Unit was visited by the 

Board officials along with the Air Quality Monitoring of the site during 
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the period of 19 th  July 2024 to 22 th July 2024.(Copy of AAQM data 

analysed during the period is enclosed at Annexure- II).  

Details in terms of the identification of methane emission spots and 

mitigation measure adopted by the unit as below :- 

S.No. Point Details  Action taken/Remarks  

1.  Methane gas generation  At present, generation of 
Natural Gas is 0.078 MMSCMD 

in which content of Methane is 
85 % (Mole percent) approx. All 
the natural gas is supplied to 

Ramgarh Gas Thermal Power 
Plant(RGTPP located at Village-
Ramgarh, Jaisalmer for the  

electricity/power generations 
through closed conduit pipeline 
adopting all safety measures. 

 

1. Flaring- Nil 2. Other purpose- 
Supplied to nearby Gas based 

thermal power plant for the 
power/electricity generation. 

2.  Disposal to Environment 

of Methane 

 

As reported/informed , there is 

no flaring of the natural gas to 
environment and 100 percent 
converted to production hence 

no incident of methane emission 
reported  to environment 
reported. 

3.  Methane detectors Methane detectors are installed 
and in working condition to 

identify the any incident of 
Methane leakage/emission 

4.  Fire Incidents (In last five 

years) 

No fire incident reported in last 

five years 

5.  Mitigation measures 

taken for reduction in 
 Vapour Recovery System 

installed  to capture and 
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organic emission 
including methane 

process methane 
emissions and regularly 
maintenance to prevent 

leaks. 

 Methane-oxidizing bio 
filters provided to reduce 
methane emissions. 

 Implementation of leak 
detection and repair 
system 

 Provision of low bleed 
pneumatic instruments to 

minimize emission 

 Regular maintenance and 
inspection of equipment  to 
prevent leakage  

6.  Ambient air quality 

monitoring with 
standards (Recent data & 
Compliance of the 

parameters) 

Ambient air quality monitoring 

were conducted by State Board 
from 19/07/2024 to 
21/07/2024 by State Board 

through its Mobile Van in the 
nearby premises of unit. 
(Results are enclosed at 

Annexure- II Attached). It is 
observed that the parameters 
SOx, Nox, CO, O3,PM10 etc.  

were found in limit as per 
NAAQS norms. 

Unit has also submitted   the 

ambient air quality monitoring 
reports from MoEF 
Certified/accredited laboratory 

(enclosed at Annexure- III) 
mentioning the concentration of 
Methane as Total Hydrocarbon. 

 

                   (Jagdish Choudhary)  

                       Regional Officer 
                       RSPCB, Jaisalmer 
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Head Office Oil and Gas

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/Oil and Gas/12

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716804

Jan  8 2024  3:43PM
F(Tech)/Jaisalmer(Jaisalmer)/7191(1)/2023-2024/6437-6439

64681Unit  Id   :

M/s  Focus Energy Limited

56 chandraveer singh Near Hotel Priya , Jaisalmer 

Tehsil:Jaisalmer

 District:Jaisalmer

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 16/02/2023 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your Gas Gathering Station plant situated at SGL Gas Field, Block-RJ-ON/6, 

Village Langtala Jaisalmer Tehsil:Jaisalmer District:Jaisalmer , Rajasthan, subject to the 

following conditions:-

Sir,

That this Consent to Operate is valid for a period from 16/02/2023 to 31/01/2028 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 

Quantity with UnitTypeParticular

 0.95 MMSCMDActivityGas Gathering Station

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Head Office Oil and Gas

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/Oil and Gas/12

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716804

Jan  8 2024  3:43PM
F(Tech)/Jaisalmer(Jaisalmer)/7191(1)/2023-2024/6437-6439

64681Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  0.500 

Septic Tank and Soakpit

NIL 0.500

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

Flare (1 No.) ADEQUATE STACK 

HEIGHT

----

That this Consent to Operate shall also be considered for the period from 

01.05.2018 to 15.02.2023.

 6 

That the industry shall comply with the provisions of Manufacture, Storage & 

Impost of Hazardous Chemical Rules, 1989.

 7 

That fresh water requirement of 35-40 KLD shall be met from groundwater with 

prior permission from CGWA. That no ground water will be extracted in violation of 

Central Ground Water Authority guideline.

 8 

That no waste water shall be discharged outside and inside the premises so as to 

maintain zero discharge status.

 9 

That separated water which is produced at GGS plant shall be allowed to dry by 

solar evaporation/ used in plantation and sprinkling purpose on haul road.

 10 

That the industry shall comply with all the conditions of Environmental Clearance 

issued by the Ministry of Environment & Forest, Govt. of India, vide letters no. 

J/11011/289/2009/IA-II (I) dated 10.07.2009.

 11 

That the industry shall not install any source of air emission in violation of the 

Environmental Clearance conditions and without obtaining prior Consent to 

Establish from the State Board. The Power requirement shall be met from 

MPT-Captive Power Plant.

 12 

That ambient air quality for the various parameters like HC and VOC shall get 

checked by RSPCB at the cost of PP once in six months.

 13 
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Head Office Oil and Gas

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/Oil and Gas/12

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716804

Jan  8 2024  3:43PM
F(Tech)/Jaisalmer(Jaisalmer)/7191(1)/2023-2024/6437-6439

64681Unit  Id   :

That all fuels, lubricants and chemicals will be kept in well-designed storage 

facility with regular inventory checking.

 14 

That the industry shall comply with the provisions of Hazardous Wastes 

(Management, Handling and Transboundary Movement) Rules,2016 to manage, 

handle and dispose the (Hazardous Waste).

 15 

That green belt shall be developed in at least 33% area to mitigate the effects of 

fugitive emissions all around the plant as per CPCB guidelines in consultation with 

the local DFO. Thick greenbelt with suitable plant species like Rohida, Shisham, 

Khejri, Ber and other desert species shall be developed around the plant.

 16 

 17 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 18 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

19

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

20

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
21

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
22

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

23
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Head Office Oil and Gas

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/Oil and Gas/12

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716804

Jan  8 2024  3:43PM
F(Tech)/Jaisalmer(Jaisalmer)/7191(1)/2023-2024/6437-6439

64681Unit  Id   :

24 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

25 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ Oil and Gas ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Jaisalmer to ensure 

compliance of consent conditions.

1

Master File.2

Group Incharge[ Oil and Gas ]
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Rajasthan State Pollution Control Board

Continuous Ambient Air Quality Monitoring Station : Mobile Van RJ14GN9613

Daily Report on Ambient Air Quality

CAAQMS monitored by: Ecotech Monitoring Solutions Pvt Ltd. Report Duration: 21-Jul-2024 06:00 AM to 22-Jul-2024 06:00 AM

CAAQMS Location: Focus gas Energy Plant Jaisalmer Coordinates: 27.140043, 69.749494

21-07-2024

Hour
CO

mg/m³
O3

µg/m³
NO

µg/m³
NO2

µg/m³
NOx
ppb

NH3
µg/m³

SO2
µg/m³

PM2.5
µg/m³

PM10
µg/m³

BEN
µg/m³

TOL
µg/m³

E-BEN
µg/m³

MP-XYL
µg/m³

O-XYL
µg/m³

AT
°C

RH
%

SR
W/m²

WS
m/s

WD
deg.

BP
mmHg

Rain
mm

06:00 0.10 6.2 0.3 5.9 3.3 2.7 0.8 2 47 4.16 16.50 0.93 2.84 1.39 31.8 83 52 0.6 238 740 0.0
07:00 0.12 12.2 0.5 5.6 3.4 2.8 0.3 2 35 4.86 18.51 0.90 3.32 1.60 33.4 72 224 1.1 237 740 0.0
08:00 0.20 21.4 0.2 4.5 2.6 3.2 0.5 13 52 4.40 15.11 0.74 2.32 1.16 35.0 61 309 1.0 209 741 0.0
09:00
10:00
11:00
12:00
13:00
14:00
15:00
16:00
17:00
18:00
19:00
20:00
21:00
22:00
23:00
00:00
01:00
02:00
03:00
04:00
05:00
AVG 0.14 13.3 0.3 5.3 3.1 2.9 0.5 6 45 4.48 16.71 0.86 2.83 1.38 33.4 72 195 0.9 228 740 0.0
MIN 0.10 6.2 0.2 4.5 2.6 2.7 0.3 2 35 4.16 15.11 0.74 2.32 1.16 31.8 61 52 0.6 209 740 0.0
MAX 0.20 21.4 0.5 5.9 3.4 3.2 0.8 13 52 4.86 18.51 0.93 3.32 1.60 35.0 83 309 1.1 238 741 0.0
Sum 0.0

Annexure-II
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Rajasthan State Pollution Control Board

Continuous Ambient Air Quality Monitoring Station : Mobile Van RJ14GN9613

Daily Report on Ambient Air Quality

CAAQMS monitored by: Ecotech Monitoring Solutions Pvt Ltd. Report Duration: 19-Jul-2024 06:00 AM to 20-Jul-2024 06:00 AM

CAAQMS Location: Focus gas Energy Plant Jaisalmer Coordinates: 27.140043, 69.749494

19-07-2024

Hour
CO

mg/m³
O3

µg/m³
NO

µg/m³
NO2

µg/m³
NOx
ppb

NH3
µg/m³

SO2
µg/m³

PM2.5
µg/m³

PM10
µg/m³

BEN
µg/m³

TOL
µg/m³

E-BEN
µg/m³

MP-XYL
µg/m³

O-XYL
µg/m³

AT
°C

RH
%

SR
W/m²

WS
m/s

WD
deg.

BP
mmHg

Rain
mm

06:00
07:00
08:00
09:00
10:00
11:00
12:00
13:00 0.03 19.6 0.6 10.2 5.9 100.5 0.4 0.38 0.41 0.22 0.56 0.65 37.5 21 426 1.3 157 750 0.0
14:00 0.03 18.6 0.5 14.9 8.4 134.6 1.3 0.32 1.69 0.52 1.39 0.78 37.9 21 410 1.1 144 751 0.0
15:00 0.03 52.0 1.0 10.8 6.6 101.3 2.7 14 46 0.46 6.02 1.74 3.72 2.54 42.0 21 379 1.2 156 747 0.0
16:00 0.03 75.6 0.2 8.1 4.5 68.7 3.0 10 50 3.82 18.96 2.92 7.81 5.11 42.3 20 356 1.5 163 749 0.0
17:00 0.08 76.7 0.3 6.1 3.5 44.0 3.0 13 71 1.48 7.71 1.90 3.53 2.88 42.1 20 307 1.7 189 443 0.0
18:00 0.12 83.9 0.4 5.3 3.1 41.1 2.6 9 85 6.50 26.53 2.87 7.16 3.77 41.9 22 333 2.1 285 731 0.0
19:00 0.14 84.9 1.2 5.0 3.6 44.3 3.0 6 77 15.73 59.67 3.67 14.01 6.17 41.1 25 322 2.9 312 751 0.0
20:00 0.09 86.2 0.3 4.0 2.4 39.9 3.1 9 57 22.95 83.77 3.80 18.18 7.26 40.2 29 313 2.7 307 752 0.0
21:00 0.11 116.4 0.3 3.8 2.2 31.4 3.1 8 23 27.85 113.90 4.53 27.24 10.16 39.7 33 59 1.5 305 753 0.0
22:00 0.09 13.3 0.2 3.3 2.0 23.3 2.8 6 26 40.77 164.96 6.85 41.84 15.76 39.2 35 56 1.0 314 755 0.0
23:00 0.08 21.3 0.3 3.0 1.8 18.9 1.8 3 42 40.11 163.77 6.66 38.93 14.40 38.5 37 58 1.1 318 739 0.0
00:00 0.10 31.9 0.4 3.2 2.0 16.7 0.6 4 34 27.82 117.40 4.71 25.52 9.29 38.0 39 58 1.5 330 738 0.0
01:00 0.11 27.4 0.2 3.3 1.9 17.3 0.4 7 38 4.22 26.21 1.77 6.12 2.70 37.4 40 58 0.9 336 738 0.0
02:00 0.09 29.5 0.1 3.7 2.1 15.2 0.3 5 47 5.20 33.55 2.06 6.49 3.11 36.9 43 58 0.8 341 738 0.0
03:00 0.10 20.8 0.5 3.6 2.3 12.8 0.4 3 58 3.68 27.59 1.94 5.42 2.91 36.4 45 57 0.5 335 738 0.0
04:00 0.11 17.3 0.8 3.6 2.6 10.7 0.3 5 70 3.84 26.38 1.84 5.30 2.73 35.8 47 57 0.4 329 738 0.0
05:00 0.11 10.3 0.4 4.1 2.5 9.5 0.3 15 27.34 111.84 3.94 18.33 5.97 35.2 51 57 0.5 334 738 0.0
AVG 0.09 46.2 0.5 5.6 3.4 43.0 1.7 8 52 13.67 58.26 3.06 13.62 5.66 39.0 32 198 1.3 274 726 0.0
MIN 0.03 10.3 0.1 3.0 1.8 9.5 0.3 3 23 0.32 0.41 0.22 0.56 0.65 35.2 20 56 0.4 144 443 0.0
MAX 0.14 116.4 1.2 14.9 8.4 134.6 3.1 15 85 40.77 164.96 6.85 41.84 15.76 42.3 51 426 2.9 341 755 0.0
Sum 0.0
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Rajasthan State Pollution Control Board

Continuous Ambient Air Quality Monitoring Station : Mobile Van RJ14GN9613

Daily Report on Ambient Air Quality

CAAQMS monitored by: Ecotech Monitoring Solutions Pvt Ltd. Report Duration: 20-Jul-2024 06:00 AM to 21-Jul-2024 06:00 AM

CAAQMS Location: Focus gas Energy Plant Jaisalmer Coordinates: 27.140043, 69.749494

20-07-2024

Hour
CO

mg/m³
O3

µg/m³
NO

µg/m³
NO2

µg/m³
NOx
ppb

NH3
µg/m³

SO2
µg/m³

PM2.5
µg/m³

PM10
µg/m³

BEN
µg/m³

TOL
µg/m³

E-BEN
µg/m³

MP-XYL
µg/m³

O-XYL
µg/m³

AT
°C

RH
%

SR
W/m²

WS
m/s

WD
deg.

BP
mmHg

Rain
mm

06:00 0.10 13.7 0.3 3.8 2.3 8.2 0.6 10 3.79 26.82 1.80 5.13 2.46 35.1 53 64 0.9 334 739 0.0
07:00 0.10 12.4 0.6 3.9 2.5 7.6 0.9 10 10 2.81 20.35 1.44 4.10 2.05 35.6 52 89 1.5 333 740 0.0
08:00 0.11 54.3 0.8 3.6 2.5 11.1 0.5 12 2.73 15.56 1.26 3.27 1.63 36.9 44 168 1.9 328 740 0.0
09:00 0.16 35.6 0.9 5.3 3.5 12.1 0.5 13 3.48 16.19 1.20 3.31 1.72 38.1 39 234 1.6 317 740 0.0
10:00 0.13 61.8 0.8 4.8 3.2 24.7 0.3 15 6.49 29.73 2.12 7.46 3.55 39.5 34 290 1.1 313 740 0.0
11:00 0.12 67.2 0.8 4.1 2.8 91.1 1.2 5 8.27 40.36 3.12 9.76 5.13 40.4 31 310 1.4 273 740 0.0
12:00 0.08 67.9 1.3 4.1 3.2 43.3 1.3 8 2.68 17.32 2.04 5.41 3.13 41.3 27 321 1.9 259 739 0.0
13:00 0.08 69.6 0.8 3.7 2.6 33.6 1.3 7 4.73 20.99 1.78 5.25 2.83 42.5 22 336 2.1 275 738 0.0
14:00 0.09 69.2 0.5 3.1 2.1 41.5 1.2 8 7.89 31.55 2.09 7.59 3.69 42.7 21 223 2.1 277 736 0.0
15:00 0.08 22.8 0.4 3.6 2.2 37.9 0.7 15 52 4.09 17.95 1.70 4.21 2.69 35.6 55 83 4.2 85 738 0.0
16:00 0.09 20.6 0.3 3.3 2.0 20.7 0.5 15 0.60 6.41 0.87 1.55 1.20 31.1 81 67 2.1 103 739 0.0
17:00 0.07 34.6 0.7 2.9 2.1 13.5 0.1 9 43 4.01 18.60 1.07 3.36 1.59 32.7 67 110 1.2 122 739 0.0
18:00 0.09 42.2 0.2 3.2 1.9 11.4 0.4 28 32 2.03 10.25 0.76 1.96 1.05 33.4 61 77 2.3 236 740 0.0
19:00 0.10 33.9 0.1 2.8 1.6 9.6 0.8 3 34 2.37 8.36 0.42 1.42 0.74 33.3 58 23 1.4 243 740 0.0
20:00 0.07 10.4 0.3 3.1 1.9 8.7 0.5 2 10 2.89 10.80 0.55 1.48 0.67 32.7 65 11 0.8 129 741 0.0
21:00 0.08 27.0 0.6 4.3 2.8 8.0 0.7 7 27 3.19 16.15 0.88 2.62 1.15 33.2 66 11 0.4 103 742 0.0
22:00 0.09 25.5 0.3 4.0 2.3 6.8 0.7 3 32 8.81 34.42 1.23 5.20 1.88 33.2 67 12 0.5 166 741 0.0
23:00 0.09 22.4 0.2 3.7 2.1 6.1 0.8 3 31 9.21 28.10 0.88 2.34 1.11 33.3 68 12 0.7 128 741 0.0
00:00 0.10 17.6 0.3 3.5 2.1 6.1 0.4 4 50 1.25 6.23 0.68 1.20 0.88 32.8 71 12 0.9 77 740 0.0
01:00 0.10 16.0 0.3 3.9 2.3 5.4 0.2 3 51 0.50 4.34 0.68 0.98 0.77 32.7 73 12 0.9 73 740 0.0
02:00 0.09 13.1 0.2 3.7 2.1 5.4 0.1 5 63 0.34 3.82 0.61 0.87 0.68 32.6 75 12 1.6 87 739 0.0
03:00 0.09 11.0 0.4 4.5 2.7 4.5 0.6 5 68 0.33 3.68 0.60 0.82 0.70 32.4 78 12 0.9 101 739 0.0
04:00 0.09 8.5 0.3 5.5 3.2 3.7 0.2 2 60 1.55 8.09 0.76 1.47 0.89 32.2 79 12 0.4 298 739 0.0
05:00 0.09 7.4 0.3 6.0 3.5 2.7 0.2 3 68 6.53 24.48 1.18 3.87 1.63 31.9 81 12 0.6 269 739 0.0
AVG 0.09 31.9 0.5 3.9 2.5 17.6 0.6 8 42 3.77 17.52 1.24 3.53 1.83 35.2 57 105 1.4 205 740 0.0
MIN 0.07 7.4 0.1 2.8 1.6 2.7 0.1 2 10 0.33 3.68 0.42 0.82 0.67 31.1 21 11 0.4 73 736 0.0
MAX 0.16 69.6 1.3 6.0 3.5 91.1 1.3 28 68 9.21 40.36 3.12 9.76 5.13 42.7 81 336 4.2 334 742 0.0
Sum 0.0
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Ir the matter of O.A. lYo.247120241. teEardltrg the news ltem tltled
"Ahmcdabad s[rat landfills among wotst three methatre hotspot3 ln

Indla" publtshed on 7th Februarv 2024 h Tlmes of Itrdla.

Compllance & Actlon TakeD Report

Background: In response to the suo-motu cognizance taken by the Hon'ble
National Green Tribunal (NGT) order dated 19th March 2024 (O.A, No.

24712024), regarding the news item tided "Ahmedabad Surat landlills
among worst three methane hotspots in India" published on 7tl1 February
2024 in Times of India, the Hon'bte NGT took note of the high levels of
methane emissions identified in various parts of India, particulatly from
landfills and oil & Gas facilities. The Indian Institute of Remote Sensing
(llRS) and Indian Space Research Organisation (ISRO) identified several
methane hotspots in four states, including locations in Rajasthal. The
hotspot in the Barmer district was specifrcally related to Oil & Gas facilities.

Flndlngs: The IIRS report provided GPS coordinates of t}Ie hotspots in the
concerned regions, which were then cross-verifred with the GPS locations of
the Oil & Gas (O&G) facilities.This comparison helped in identifying O&G
facilities near these hotspots. The hotspot of high methane emissions
identifled in the IIRS report for Barmer district was found to be in proximity
to the Oil & Gas facilities operated by M/s Vedanta Limited (Cairn India) at
the Aishwarya NA 01 & AwP 08 (ABH Facili9 located at village Kauka
Khera, tehsil & district Barmer. The GPS coordinates for the Aishwarya well
Pad locations are:

. Aishwarya NA 01: Latitude 25'54'12.67" N, Longitude 7l'34'21,75'E

. Alshwarya Wetl Pad Oa (AU,P 08): Latitude 25"54'20.42" N, Inngitude
71"34',7.34', E

Actiors Taken:

1. Assessmelt of Methane Emlsslonl
The hotspot in Barmer was specifically linked to the O&G
facilities operated by M/s Vedanta Limited (Caim India) at
Aishwarya well Pad NA 01 and AWP 08 (ABH Facili9
A thorough assessment was conducted compaiing the location
of the methane hotspot with t-l.e facilities' operational sites,
confirming the proximity of high methane emissions to these
sites.

2. Cons€Et Status (For Crude Oll' Natutal Gas):
Alshlrarya well Pad NA 01: Consent to Opetate - File No.

F(HDF)/Barmer lBaffner)16163(1)l2O2O-2o21'14145-4147
lvalid: L5l lO /2O2O to 30 /o9 /2025).
Aishwarya WeU Pad 08: Consent to Operate - File No.
F(HDF)/Barmer lBarrnerl I 16ll) /2Ola-2O19 1224A-2249 &'

Expansion Coflsent to Operate

1

F(HDF)/Barmer
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lBarmer) / 6 L64\1) / 2O2O-2O21 I 397 4-3976 (Valid: Ol I 02 I 2)24
to 3l lOl /2029 & Expansion O 1/ 04/ 20 20 to 31 l03 /2025).

3. Methane Gas Generatlon and Flarirgt
Total produced associated gas from AWP a and NA :l

approximately (Annual average till date) -281754 SCM/da],
which around 187o is methane, equating to "52,715 SCM/
This gas is being flar:ed through an adequate flaring
which includes:

. Enclosed Ground Flare (EGF)

. Ground Flare

. Vertical Flare (The.mal Oxidizing)
o ln normal operation, associated gases are flared

Enclosed Ground Flare, while the other two flaring
used in emergencies or during maintenance.

through
system

o The associated gas, which contains -80-85o/o COu and 15-
hydrocarbons, is flared after rnixing with fuel gas from
Rageshwari Gas Terminal {RGT), ensuring complete combu
and avoiding cold venting.

4. Mtttgatton Measurea to Reduce Organlc Emissions
Methane:

o The produced associated gas containing high levels of C
being separated and flared after proper combustlon. The

ls
of

the

tl.e
are

CO2 content {>80%) is mixed with fuel gas to ensure com
combustion and mitigate cold venting.

o The designed flaring system (EGF, Ground Flare, arld
Oxidizer) ensures that methane and other hydrocarbons

ral
are

properly cornbusted, minimizing the release of untreated
irto the atmosphere.

5. Methare Detectlon and Moritorlng:
o Metllafre gas detectors are installed at critical locations:

. T\,!o methane gas detectors are installed at each
location.
Open path gas detectors are installed at promi
locations such as PLR, Separation, and Manifold area
Cas detectors in the EGF Flame Front Generator
monitor hydrocarbons.

. Temperature sensors are also installed inside the
combustiort zone to monitor combustion
and ensure optimal operation.

o No reportable fire incidents have been reported
ABH ir.r ttre past flve years.

Ambietrt Alr Quallty Monitorlag:

tempera

lete

GF

at Aish

6.
o Ambient Air Quatity monitoring was conducted at Aish

Well Pad NA 01, Aishwarya well Pad 08, and Aishwarya
Pad 06. The monitoring results, as of 09/01/2025, indicate
the parameters for NO2, SOz, and PMlo are within
piescribed environmental norins.

the

2
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The ambient Air Quality report and Inspection report dated
ogloll2o25 is enclosed and collectively marked as annexure

Mudclpal Solld Waste Man geDent Slte located at Barmct:

1. Locatlon altd w.ste AccuEulatlon:

o The Barmer Municipal Council operates a municipal solid waste

dump site situated at Gehu Road, Ba.rmer, with an accumulated
waste volume of 105,954 cubic meters {CUM). It is pertinent to
note that no Sanitary Landfitl (SLF) has been established at the
site.

2. Inspectlon alrd Issualce ofNotlce:

o An inspection of t}Ie site was conducted on 19106/2024'
wherein several deficiencies were identifred. Consequently, a

formal notice was issued to the Commissioner, Municipal
Council, Barmer, oo 09l07l2024, highlighting the noo-
compliance with t}le provisions of the Solid Waste Management
RuIe;, 2016, and requesting remedial action. Copy of notice
d^ted 09 /O7 12024 is enclosed and marked as Anne'<ure T|''

3. Appllcatlon for coltscrt to Establlshi

In compliance wit]. the notice, the Municipal Council submitted
an application fo! consent to establish t-I.e following facilities:

. A Compost Unit with a proposed capacity of 10 00 TPD

. A Legacy Waste Plant with a proposed capacity of 3o0.OO

TPD.
. A Material Recovery Facility (MRF)

capacity of 40 TPD.
with a proposed

o The State Pollution Contiol Board, vide Order No. 11107
1lll1l2}24, granted approval for the establishment
aforementioned facilities.

dated
of the

4. Furtber Dlrectlons fot CoElrtlarrce:

a On 13lOt/2025, this office issued a Direction to the
Commissioner, Municipal Council, Barmer, mandating the
submission of an application for Consent to Operate the
aforementioned facilities and to ensure full compliance with the
directions issued by the Honble Tribunal in this regard. Copy of
direction letter is enclosed and marked as Ainexure C'.

EnvltoaDental CoEpens.tloD and L€gal ProcecdhgE:

3
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Pursuant to the non-compliance witi the statutory
the State Pollutiofl Control Board imposed an
Compensation amounting to Rs. 13,50,800.00 upon
Municipal Council on lA/0212022 and also recovered the
Copy of direction letter is enclosed and marked as
Additionally, a prosecution was instituted against
Commissioner, Municipal Council, Barmer, under Secti
read with Section 19 of the Environment (Protection) Act,
and under the Solid Waste Management Rules, 201
violations thereof. The prosecution was fled in the Court
ChiefJudicial Magist ate, Barmer, on 24/

,D'.

the
15

for
the

4
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,n,

Format for Citics having O&G sites: Onshore

edanta Limited, Caim oil & Cas

ishwarya NA 0l & AWP 08 (ABH Facilitv)

llage - Kau Ka Khera, Tehsil & Districl _ Barmer Rajasthan

Nrme & Address ofthe O &
G Unit with contact details

.1 r.

A-la Lat-551rr'6i'N L"ng - 7l'34'21.75"E

WP 08: - Lar - 25"5'1'20.'+2"N Long- 7l'14'7.3'1"E

Lnt, long of site

09-lanuary 2025

WcllPrd \A 0l -

. File No.- F-(HDI:)/Barmer ( Barmer)/6163( I )/2020-

202114],45-4147.
. Valid: - l5/10/2020 30/09/2025

riya wcll Pad 08 -

. File No. - F(HDF)/Barmer (Barmer)/l6( l/2018-
201912248-2249 & Expansion CTO: -F(HDF)/Barmer

(Barmer)/6 I 64( I )/2020-2021 1391 4-39'7 6.

. Vali.l: - 01/OZ|2O24 3l/01/2029 & f,xpansion 0l/04/2020

to I l/03/2025

aTo/CTE/Authorization
givcn by SPCB.
: Dctails *ith validity status

S. l\*o.
Remrrks

t.
2.

State Name
-ity N"-"

l.

4.
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l\lrthanc gas g0nera(ion
(SpcciI the hlesl
qurnti!-)
Conversior to production (ol,

Utilization)
lhlance- Y" Disposed to the
enlironment.

l. Flaring
2. other purposes

- -281?54 SCM/daI (AwP 8 - \A-lr. whirlh contains

Mcll-arc.nolc "" - 18"" and in rol' 50715|SCM'DaY'

bcinu 0Jrrd lhro,r-h Jc.lrulc 'l"r;ng ')r'l'1n $ilh

a.Ilri.rr,l bu-nirr- introJuc(J thro rgh luel ga) ror'('e lrorn

T.trt p-,l,rce,l ,q.sso"iatc (;as (annual a\trrgl: till date)i

RCI'
No utilization of produce associated gas due

COr contcnt (-80-8570)

high

Watcr sxlurirlcd gases srrch t's 80_859'; COr 'rn(l
20% lighlcr hldrocarbons S ses rre associirr'(l

.rtil(.,., r.,.' .l( A 'l $.r r\.r l:< J \i ns"r
This associated gas conlainin8 hiSh COr (>8

\eparal(d and llared lhrough de\iEned ndrrng

proper Lombu5tion lhc lL,el gas i\ mr\rnts

complc{c combuslion.
There arc three types ol Uaring in Aish

Enclosed ground flare (ECF). Cround uarc

flare (Thermal Oxidizing). Mostly, the produc

gases b€ing llared through tCF. bul i

em(rg(n() srrppon. $hen LCI- undcr rnarr

(,r., "r I .,r( di l'r(.-..' U\rJi,'(r 'l')'
oparalcLl.

-15,
ong wilh
& ABH),

,) is being

.l\:iocialcd

so being

) is bein!
\slcm. For

ll\c.1

__l

aboul -15'
along wilh
r & ABH).

llleth:rne detoclor
(Ycs,4,{o)

instrlled To rnonilor hydrocarborls gases ihe 8as detcclo

ECF Flnnrc [\onl Cenera(n area.

To nronitor the lemperaturc thc sensors are ins

E0l:combuslion zone.

inslalled tbr each well.
. Al prominenl locaiion (l'l-R. Separation & Ma

- Open path Cas deleclors also inslalled to nlo

hldrocarbons.

There has becn no reponable llre
Field in the hsl 5 r"cars.

irrcident at Aish$

Al each $cll head localion 0? Melhane 8as

ilbld are.r )

Walcr saluraled Eases such as 80_85% C(): rn

20% lighler hydrocarbons Sases are associate'l

crude;il liom the Aishwariya tield (Aishwarl

This rssocinlcd gas conl.rir)ing high CO: (:8
separaled and Ilared through designed flaring

proper combustion lhc luel gas is mi\in
complctc combustion.

\litigation mcl!\ures taken
lbr reducti{}r in 0rganic
rmissi{)n including mcthane

Fire incidenl !t site in last 5

]ears
(lf ycs, mention thc Year
& reason for lht firt)

I

t
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I0. Emergercy plan for fire
prcvenlion
(Onsite & Offsite wilh detsils)

Yes, they have onsite and offsite emergency plan for fire

Prevention.

I t. OCENTS inslollcd & connectcd
to
CPCB,/SPCB Se--tr (Yes/No)

No

12. Ambienl air qurlity
moIitoring with
standards
(Reccnl dats & Complisnce of
the
oarametcrs)

Yes, being monitored. results arc annex. RSPCB monitoring
repon is enclo6ed.

13. Any o(her information

Dr. Harish Parihar
Jr- Scientific Officer Jr. Scientific OU'icer
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FORM . X

RAJASTHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST

(See Rule - 10)

Repo( No. I 1105

Report On : '!0/01/2025

I hereby certify thal I Dr' Narain Bhoot, State Board Analyst duly appointed under sub Section(2)

ofsection29oftheAir(Prevention&controtofPollution)Act,1981receivedon
the 1oto1l2o25 from Harish Parihar, JSo, Balotra 'RSPCB 

Balotra a sample of Ambient Air

Quality of l\/1/S Vedanta Limited' Cairn Oil and Gas(Old Name Cairn lndia Limited (Aishwariya

Field); , Plant - , , Tehsil- Barmer, Districl- Barmer Collected from Ambient Alr quality

moniioring of Aishwarya well pad no-08 Collected on 09/Ol/2025' The Sample was in a

condJion fil lot analysis as repoieo below :-

lfurthercertify that lhave analyzed the aforemeniioned sample on 10/ol/2025 and declare the

be ow

The condition of ihe seals, fastening and container on receipt was as follows : lntact

Signed This On'10/01/2025
Dr. Naraln Bhoot

BOARO ANALYST

Raiasthan State Pollution Control Board

Regional Otfice Balotra

Regional office,Rajasthan state pollution conkol

goard,Jasol phanta,OppJDVVNL office,Jasol

Road Balotra District -Balotra

Phone: 9667576064

Fax:9667576064

S, NO, Resu t

1 Nitrogen Dioxide as N02 Pg/[,'13 20.3

2
Particulate Matter (PN,'1 1 0)

pg/m3
91

3 Sulphur Dioxide as SO2 ug/m3 5.4

SignatureNot Verified
o,oirarv son-Et bv iararn Ehoot
a;le )o2i.o1j018.20 12 tsr
Reason SelfAttdsted
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FORM . X

RAJASTHAN STATE POLLUTION GONTROL BOARD

REPORT OF THE STATE BOARO ANALYST

(See Rule -'10)

Report No. : 1106

Report on : 10i01/2025

I hereby certily lhal I Or. Narain Bhoot, State Board Analyst duly appointed under sub Section(2)

oI Section 29 of the Air (Prevention & Control of Pollution) Act' 1981 received on

the 10/01/2025 from Harish Parihar, JSO, Balot.a ,RSPCB Balotra a sample of Ambient Alr

Quality of M/S Vedanta Limited, Cairn Oil and Gas(Old Name Cairn lndia Limited (Aishwariya

Field)) , Plant - , , Tehsil- Barmer , District- Barmer Collected from Ambient Air quality

monitoring of Aishwarya well pad no'NA-o1 Collected on 09l01l2o25 The Sample was in a

cond(ron fit for analysis as reported below :-

lfurlhercertifythatlhaveanalyzedtheaforemenlionedsampleonl0/01/2025anddeclarethe
ult of the analysis to be as below:

The condition of lhe seals, fastening and container on receipt was as follows : lntact

Signed This On 10/01/2025

Dr. Narain Bhool

BOARD ANALYST

Rajasthan State Pollution Control Board

Regional Offlce Balotra

Regional office,Rajasthan state pollution control

Board,Jasol phanta,OppJDWNL omce,Jasol

Road Baloka,District _Balotra

Phone:96675760&

Fax: 9667576064

S. No. Pararneters Result

Nitrogen Dioxide as N02 Pg/N43 21.2

2
Particulate N.4atter (P[.4 1 0)

pg/m3
64

3 Sulphur Dioxide as SO2 ug/m3 5.6

Sionature Not Verified
oiqiarry s,en6ylararn ehoot
D:re 2025 01 lyla:21:43 IST
Re.ason selrA$led
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARO

REPORT OF THE STATE BOARD ANALYSI
(See Rule - 10)

ReportNo.:,l,l07

Repori on | 1010'112025

I hereby cerlify that lDr. Narain Bhoot, State Board Analyst duly appointed under sub Section(2)

of Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on

the 10/01/2025 from Harish Parihar, JSO, Balotra ,RSPCB Balotra a sample ofAmbient Air

Quality o{ M/S Vedanta Limited, Cairn Oil and Gas(Old Name cairn lndia Limited (Aishwariya

Field)) , Plant - , , Tehsil- Barmer , District- Barmer Collected from Ambient Air quality

monitoring ofAishwarya well pad no-06 Collected on 0910112025. The Sample was in a

,:ond tion fit lor andlysis as reooleo bclow :_

lfurther certlfy that lhave analyzed lhe aforemenlioned sample on 10/01/2025 and declare the

The condition of the seals, fastening and coniainer on receipt was as follows : lntacl

Signed This On '10/01/2025

Dr. Narain Bhoot

BOARO ANALYST

Rajasthan State Pollution Control Board

Regional Office Balotra

Regional office,Rajasthan state pollution control

Board,Jasol phanta,OppJOVVNL offi ce,Jasol

Road Balotra,District -Balotra

Phone: 9667576064

Fax: 9667576064

result ofthe analvsis to be as bek

S. No. Resu t

T Nitrogen Dioxide as N02 pg/l\43 19.9

2
Particulate Nratler (PM10)

pg/m3
89

3 Sulphur Dioxide as SO2 ug/m3 5.s

Sionature Not Verified
,,niu,, onn={ir}u,u,n tnoo,
Drre 2025 01 1o.lA:22 47 tSI
Roe.aron serrATtred
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

(See Rule -'10)

Report No. : 1106

Report On : 1010112025

I hereby certify thal I Dr. Narain Bhoot, State Board Analyst duly appointed under sub Section(2)

of Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on

lhe 10/01/2025 from Harish Parihar, JSO, Balotra ,RSPCB Balotra a sample of Ambient Air

Quality of M/S vedanta Limited, Cairn Oil and Gas(Old Name Cairn lndia Limited (Aishwa.iya

Field)) , Plant - , , Tehsil- Barmer , District- Barmer Collecled from Ambient Air quality

monitoring of Aishwarya well pad no-NA-o1 Collecled on 0910112025. The Sample was in a

condition fil for analysrs as reporled below '-

I furlher cedify that I have analyzed the aforementioned sample on 10/01/2025 and declare the

is to be as bel

The condition of the seals faslening and container on receipt was as follows : lntact

S qned This On 10/01/2025

Dr. Narain Bhoot

BOARD ANALYST

Rajasthan Stale Pollution Control Board

Regional Offlce Balotra

Regional office,Rajasthan slale pollution control

Board,Jasol phanta,OppJDWNL offlce,Jasol

Road Balotra,District -Balotra

Phone: 9667576064

Fax: 96675760

Siqnature valid

ffiffi"*-'

result ol the a stobeas

S. No. Parameters Result

1 Nitrogen D oxide as N02 pg/M3 212

2
Particulate N,4alter (PM1 0)

pg/m3
64

3 Sulphur Dioxide as SO2 ug/m3 5.6

76694



FORM . X

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

(See Rule -'10)

Report No. : 1107

Report On : 1010112025

I hereby certify that I Dr. Narain Bhoot, State Board Analyst duly appo nted under sub Section(2)
of Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on
lhe'1010112025 from Harish Parihar, JSO, Balotra,RSPCB Balotra a sample ofAmbientAir
Quality of M/S Vedanta Limited, Cairn Oil and cas(Old Name Cairn lndia Limited (Aishwariya
Field)) , Plant - , , Tehsil- Barmer , Oistrict- Barmer Collected from Ambient Air quality
monitoring ol Aishwarya well pad no.06 Collecled on 0910112025. The Sampte was in a

cond lio,1 ll lor analysis as repoied below -

I furlher certify that I have analyzed lhe aforementioned sample on l0/01/2025 and declare the

The condrtion of the seals, fastening and container on receipl was as follows : lntact

Signed This On 10/01/2025

Dr. Narain Bhoot

BOARD ANALYST

Rajasthan State Pollution Control Board

Regional Offlce Balotra

Regional office,Rajasthan state pollution control
Board,Jasol phanta,OppJDWNL omce,Jasol

Road Balotra,District -Balotra

Phone: 9667576064

Faxr9667576064

Sionature valid

ffi'ffi"'l='

resulloflhe analvsis lo be as bel

S, NO, Parameters Result

1 Nitrogen Dioxide as N02 pg/N43 19.9

2
Particulate [4atter (PN410)

pg/m3
89

3 Su phur D oxde as SO2 ug/m3 5.5
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

(See Rule - 10)

Report No. : 1105

Report On : 1010112025

I hereby cert fy that I Dr. Narain Bhoot, State Board Analyst duly appointed under sub Section(2)

of Section 29 ol the Air (Prevention & Control of Pollution) Act, 1981 received on

the 10/01/2025 from Harish Parihar, JSO, Balotra ,RSPCB Balotra a sample ofAmbient Air
Quality of M/S Vedanta Limited, Cairn Oil and Gas(Old Name Cairn lndia Limited (Aishwariya

Field)) , Plant - , , Tehsil- Barmer , District- Barmer Collecled from Ambient Air quality

monitoring of Aishwarya we,l pad no-08 Collected on Ogl01l2O25. The Sample was in a

condition l,t ror anarysis as reporled below -

I furlher certify thal I have analyzed the alorementioned sample on 10,/01/2025 and declare lhe

ls to be as below

The condition ofthe seals, fastening and container on receipt was as follows : lntact

Signed Thls On 10/01/2025

Or. Narain Bhoot

BOARD ANALYST

Rajasthan State Pollution Control Board

Regional Offlce Balotra

Regional office,Rajasthan state pollution control

Board,Jasol phanta,OppJDWNL office,Jasol

Road Balotra,Dlstrict -Balotra

Phone: 9667576064

Fax: 9667576064

resull ol the analys s lo be as

S. No. Result

1 Nitrogen D oxide as NO2 pg/M3 20.3

2
Particulate Matter (PM10)

pg/m3
91

3 Sulphur D oxde as SO2 ug/m3 5.4

Siqnature valid

ffiffi":*'
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A",-"-<.*',r\- | B I

(d-mq 6lzfu)
{lrrEra {rar rr{rq ft{irq dr6T,rrftd{r

Rajasthan State Pollution Control Board, Balotra
---.ElEru-w

oat"a, 5a\.1tt r-.1Ro/RrcB/BLT/ccn-92/ lllo - t'll2-
CoEaLalolart
Iu.dctFl CoElcll,
BarEGt

Sub: Noticc for Non-comPliancc of provisions of sotid wast' MaT aSEanent
--- ilies, ioro .tta Water (Prevention & control of Potlutionl Act-1974'

;a;-( ;;6t & conuol of Pollutionl Act'lgEl and Environmcnt

Protcction Act. 1986'
R"f, l.;;;;;'ilai ordcr dated 14 /o7l2o2r in thc mattcr of OlL no'

38/2018.
z. i""1ttri-lrct order &ted oalo7l2o22 in the mattcr of O'A' no'

42l20ralczl.
s. H""tbt"-i{cli ordcr dated l5/@12o22 in the maitcr of o-A no'

606/2018.
4. H;;bl" NCT ordcr dated' lglo3l2o24 in thc mattcr of OA no'

247 /2024.
5. Ltter islued by this oltrc! dslted 19/0912023' Ollv2l2o24 A

27l03/2024.
O. i"Jp."h." ""ti"a 

out by the state Board olfrcial on 191061202+ of

MsW digPosal site'
?. Ambiena Air moni@nng carried out by (he Stetc Eoard ofncial on

23l06/2024 of MSw disPosal site

c ;tt.,' is",r.d oo ulbz lzoze by the statc Board to LsG'

Dcpattment-
Sir,
i.'*n..."", thc warer (prevention 6nd conr.ol of pollution) rtct 1974
' 

fi"*trJ,., -*t* to aa the 'water Act') has comc inro forc' in gholc of thc

Statc of Ra.iaslhan w ...t 23I03Irs74'
2. And whcrcas, the Air (Prevention & Conttol of Pollution) Act' l9El
- 

ti.r"i""fa, ""ff.a 
a8 'the Air Act') has come ittto forcc in whole of thc Stat' of

Rqja8i}lqn w.e.l 16/05/ 1981

3. ;t;;:;"" tltc Solid wastc Managcment Ruler (hercinafter catbd ag tlrc
-- ln f."'t have be.n cnacled by Ministry of Envitonmcnt-' forelt.and clirDAte

*."g"", Ca, New Dclhi in exercis' oi power confcrrcd upon it 
'undcr 

thc

Act, with a vicw io cnsurc proper managcrDent' handling- and- dilpolal of

.-.,rri"ipa *ta *u"te and thc Rulcs c€me into lhe forcc on O8/fi/2o16'

4. And whcrca! thc Environment {Protectionl Act' 1986 fao 
bcel clctcd for

the protecdon and improvement of eovironmcnt and for rnatter conncctcd

Jifrifi. *. "".. in the effect in whole of lndia on l9l t 1/ 1986'

5. And wher€as thc Rulcs c''t r dEty ol tha Iudolpd lntiodty or
" ;-..;;;;tr.aour.v to oetc u rpeucettor 3 A:^-Y.:'**

do-* a gaf,f.t/ Co"'nt to oP'r't' !r tell u lE'tiorltrtto!'
6. ;d ;.; thc provision of clausc (hl of scction l5 of the Rule! oakc!

cverv Municipal Authorily re3ponsibte to sct up matcrial reclvcry-facilitic! ot

=#;'slo-di".ititit" 
*i'rt sullicient spect for sorting of tlcvclibL

6lruta.fillrE,tu*r
lrtttE rll''iti'o.lm'rtlLr'dEll.ror'lli

tJt rc'b'lottr'erti"L'di
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(qf*-q.6fu
{irgra {G?I r$si fr{iTsl Xgfl,ardrd{r

Raiasthan state Pollution control Board, Balotra

(Regional office)

--.Eiir$!$-w\E
materials to facilitate the collection of segregated recyclable waste

paper, metal, glass etc. from the source of generation or from

Recovery Facilities.
7. And whereas it is pertinent to mention that possibility of fugitive air po

Authorities in the State for implementation of SwM Ru1es,2016.
12.And whereas in view if power vested under section 5 of EP Act, 1986 l

with notilication No. 327(E) dated 1Ol04l2OO1, it is directed tltat-
i. Municipality shall apply and obtain the Consent/Authorization

the State Board for atl installed/operational MRF/
sites/Substation in their respective aieas.

ii.To ensure proper transportation, segregation, sorting,
disposal of Municipal Solid Waste at the site of MRF's to con
outr:ageous diseases.

iii.To ensure the fugitive s]I emission and water/leachate
generated at the site meets the prescribed standards as per W
Acts alld schedule-Il of the swM Rules.2o16.

I3.And whereas it is also pertinent to mention that in the matter of
appllcatton ao. 38/2018 Ilrtach Chspter V/s st.te'of R4eEth.r
whtch ts related to Bermer Dlstrlct, the Hoa'ble TrlbuDsl vtde
d^tcd l4l0ll202l h the aatter ol mlscellaneous appllcatlon
the Stato Boerd h.s pasced the fouoslng dLectlotr:

"3. Sectlor! t6(1) of SoUd Waste Mqnegemettt Rulea,
provlde8 to enlorce thes€ Rules h theLi reapectlvc st.te thtough
Bodlea alid rerlew lEpleaeltqtioD of these rules at-least twlce a
cloae coordlnatlon rlth coacctned DLeetorate of M

c+dsi'cl,q*6+s, fufl d-tr{r
itrflltc wMrw.environment,ralasthan,qov.in

t*a[: ro.balotara@rmeil.com

as
rial

and genemtion of leachate ftom the waste ca-nnot be ruled out duri the

rajny season while operati$g such facility
8. And whereas an interdepartmental meeting was held on OA/O3/2O21 the

RSPCB Head Office under the Chairmanship of Chairperson,
LSG artd other departments artd it was directed to
consent/authorization lor the installed/oPerational MRF& MSw sites

the provisions of Water & Air Act and SWM Rules, 2016.
9. And whereas it has come to Notice of Board that you have still not

authorization froIn the Board, which is Non-compliaice of the
SWM Rules.

'ead

and
the

any
lAjr

1o.And whereas MoEF, Gol, New Delhi vide notification No.327(E) liFted
lO lO4 l2OOl has delegated the power vested in it under section 5 of EiPl Act
to Chairman, RSPCB to issue directions to any person, o{Ilcer o. authorily in
addition of its power and performaflce oI function undet SWM Rules, 2015.

ll.And whereas Central Poilution Control Board had issued directiorlr$ to
Chairperson, Rajasthan State Pollution Control Boald uttder Section 1tl'(l)(a)

of Water Act, 1974 and section 18(1)(b) of Air Act, 1981 vide its letter rlllted
1ol11l2)l4 stating that RSPCB shall issue direction to all the Munl,<]ipal

by

16
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{rd-grfi {rq g-{{ur fr{i"qr }i5d,qr*d{T

AdDlni.tt tion or SGc.lt ry Ia ch.tgc of 8t'tc Utbdt Dcv'loPacDt

DepattmGlt altd at& to aoDltol Gttvltoaicatd 't'adrrdt 
rnd

.dhcrcncc to coldltlolt .! .PoclAGd undor thc 'ch'dulc 
of ttc a\ct 'nd

to al.o to e,(.Dhe tbc P.ottosal for Ptovlslor ald EaLc tuch 'nqultlc'
.. dccm ,lt. Sub'cLu.c 5 of .cctlon 16(l) Ptovldc' th't tic St'tc
PoUuttor Cortrol Bo.!d or the PoUutlo! CoDtrol Coaralttc' !o'y gtv'

Dltoctlon to local bodlG. for s.,c ha!dll'8 'ad 
d&po8al of dorncstlc

h.r.tdou. ?acte dcPo.ltcd by th. waat' GGaet'tot ot Hezardous w"t'
Dcpoattloa Factlltlca. SlElLi Provt'lont h'v' bc'n l"owl&d ln Pls'tlc

If.lte (U.lr.gcaeDt & HandUDg) Rulcs' 2016 tld othcr Rulcs and thc

St tc Pollutlon Conbol Boud h.s becn oapowercd to erecute thcac

rulct a8d gutdclLoet to Protcct thc clvlro'E 't'
4. Accordhgly, the St8tG Pollutloa Conttol Bo'td l. dlrcct'd to

executc and €afolce thc Rulc of I!9, " cont'lncd llt thc EnvltonD'at
(Protcctlo!) Act, 1986, wlthLE thctt rc'I'€ctlvc JurLdlctlon t!
rccordancc glth Ld'

14.And $ hcreas tloa,ble I{.tlonr.l Grecn Trlbunrl, Hactpd D'nch tD O'A'

\o. 42l2}la (CZ) Yathov8sdhr! Shsndtly' V/t at'tc of Rdr'thrn A Ort'

Ha. Lluc .n otdcr oE O8/o7 l2o2O th.cl:

'st.t. Pollutlolt Control Boerd tt dlrcctcd to taLG ' 
rGrncdlal

ilclauacs end elso to lssue show caus€ notlc6 and procoed to l6cover

thc €lvltonmGatal coaPonaatlon fol thc tror_coapli'nce of the otder'

.nd iulc. .trd lD vloLtlon of the 'ctlvttL' 
colttEltt'd by thc local

authorltics."
l5.And whereas it ia also pertincnr to mendon that in rhe matter of Orl8lnd

.ppltc.tloa tro. 60612018 in Rc't'cct of RrJs'th'!' thc Iloltlc Trlbut'l
ii. o.a., &tad t,5lo9l2o22 ln thc E ttc' of El.cclhncou'
eppUc.tloa flLd by th. St tc Bottd h's pst"d thc folloEhg dlrcctjon:

"2. A[ St8tG8/uTs srd thrk SBcB'/FCct havc totdly tglor'd

thc lEptov.Ecnt of cdlthg oPr! duaP'' du' by 3l-122OOf
aho, itue S.cret rlc! to thc Govcrnacltt coacctacd thdl b'
rcsPoDslbL fot tnoEltorlng thc Progrert ard l'sutag ltGc""ty
diicttona to the Pollutlon Colttol Board concern'd' 's 

E y b'
tcqulrc4 for thc inPlem'nt'tlon of tlrc 

'bovc 
dltcctlolrs' ThGy th'll bc

rli rcapondblc for collccthg and lo'lntllnlag tecotdg !f dat'' !D

recpect of the dlrccttoag cootriacd la thL ordcr' The sstd d'ts rhdl bc

forifrUca to tbc CeDtial GrouDd watct Authortty' wblch 'h'll 
Gr'lu't'

ii" a"t. .oa rhelt turalah thc saac to thc B'!ch of tbt Jurt'dtctloDd
!{atlorra.l Grcea Talbunrl' To luPcwl'G complelntt of !on-

laplcacnt.tlon of tbe ln'trnt dltcct.iont' th' Belches €oaccraGd of thc

i.iloo.r or..o rrou.a.l, etll a&t t.tn ru.ltag ard luabctcd c... iL.'
iy ariO.g aL ftfta'ctloael src' lnto udtt' ThG 'bovelo'ntlon'd 

c'&

ni". *U i. ltstcd pertodtc'ly' Tbr Pollutlo' coltrol Bo"d conccE6d

q8invr-d, q€}(+g' Eu rr(tr{I
ilI{TlFc www envhonmcnt't'itnhan tov ln

f+ft ro balot'ra@'m'll com

----Er!t!L#\r (Regional Office)
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.Effi

vlr-ry\r
(d-frq +rdra.g

{Errqt"T {ral c-Wsr fr{i"q drfr,.rdd{r
Rajasthan State Pollution Control Board, Balotra

(Regional Office)

ls also hGroby dirGcted to laltletG such clvil or cslmlnal actlon'
b. p.rrEl.dblr ln [.w, agaln.t.ll or ary ofthe d.f.ult.t.."

laay

16.And whereas it is also pertinent to mention that in the matter of
rppuc.tlo! !:o. A7l2ai24 lPBl' 3uo uoto 'AhroGdrbad Sut t
.eo!g eor.t thrcc Eethanc hotlpot. h tndte' .pP..tt!8 h thc l:oea
of lrdL d.tcd O7lV212024, Hon'blc l{GT, Ner, Delb.t h.. P.rs€d a! i)r:dcr
&,tcd l9lo3l2o24.rd dlrccted lntcr-alla .s folloEs:-

sS. For thc purt ose of rubDlttlng factu.l tcport'
Jolnt CoEEIttc. coapdsbg e S.nlor Olnccr to bc
lleaber sccrct.ry, central Pollution contiol Bo.!d (cPcBl'
RegloBd Omcerc of rcspectiv. State PolluuoD Conkol
rcpre..tttrtlvc of ISRO to bc loElB.ted by llltcctor, and a
Sclcatl.t lomlnrt.d by ultrtstry of Envlror.orDt' Fo.G.t ind

t8
by
ed

a

rate
Ch.nge (UoEF&CCO.'

MaDagement Rulca,2016 with watcr{Prevention & Control of Polllllion)
Act,1974, Air (Prevention & control of Pollution) Act, l98l al.ld Envirqrltretrl
Protection Act, 1986 on 191O912023, ot/o2/2o24 & 27103/2o2a bult srlll
you have failed to submit any reply till date.

18.And whereas the unit (MSw dumping site) was inspected by the Stale llDa-rd

omcial on 19/06/2024 and during inspection it has been observed thati
a) Thc unit has failed to ensurc the compliance of provisions of fl;olid

waste Management Rules, 2016.
b) The unit has not obtained the authorizadon under Solid lllaste

d)

c)

c)

0

s)

h)
i)

k)

Management Rules, 20 16.

The unit has not operating the material recovery facility for sortillg of
recyclablc materials to facilitatc thc cotlection of segregated recyc:{able
waste such as paper, metal, glass ctc. from the source ofgenerat:rl,n.
The unit has not operating the composting pits for the trearm(irt of
biodegradablc wast. I I

The unit has not provided any fire prolection cquipment's and {tljety
provisions at dumping site. I I

The unit has not provided the methane gas deteclor at the site. I I

The unit has not provrded any system for leachate coUectiorl land
treatmcnt. il
The unit has not developed the adequate g'een belt area. I

The unit has not constructed thc storm water d.ains to avoid r{ilring
of surface runofl wirh leachate. I

The unit has not operating the bio mining facility for tne Ilrjlacf
waste. fi

i)

Unit has not provided weighing bridge or any other suitablc wei;glring
arrangcmcnt to determine the wcight of wastc received, 

".gr.f,lr.a,sold or disposed. I

q$(ur.r, qqlstg, fufl.r+flr I

tT{flF www.environm€nt.r.iasth.n.Eov.in i

1+* .o.U"to,.r"or-lit"o-- I

I
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X&anharw\r

(EHrq lfirqtilq)

{rr€ll;T lri r s-(cq fftirq dF,rrat-d{I
Raiasthan state Pollution Control Board, Balotra

{Regional Office)

tl Unit ha8 not ptovided logbook ofwaste reccivEd, scgrrgatcd ltrd !old'
m) Unit has ingta.llcd the Trorrmel Machinc but the sa.6e was Iound

oon-operational during visit.
nl Unit hao inEtalled the crushing Machine, Shrcdder Machinc & Bailing

Machine for the Material Recovery facility. But during insPcction all
weie found non-opcrational.

. o) No comPost was obscrved in thc comPost pit (24 il no's|'

lg.And whereas thc ambient ail' monitoring of thc site waE conduct'd by thc

Boa-rds otrrcial on 231cft2o24 and the monitoring raport dstcd 2410612024

clearly indicated tiat the ambient air quatiw does not conlirm to thc

stsndatds p.escribed in respect of PMIO.

2O,And *hereas, the Statc Board has issued a lctter ol OglOT /2024 b Dncfbr
Cum Spccial Sectrtary, Lsc, Depsrtment, Jaiput regarding non'clspliancc
of Solid wastc Managcacnt Rules, 2016 (copy encloscd)'

ln view of above, you are directed to ensurc tlte compliance of aforesaid

Rules so the provisions of Solid waste Ma.naSement Rules, 2016 in accordance

with Watcr Act, 1974, Air Act, 1981 and EP Act, 1986 rtlay bc ellcctivcly

implerEented. Failure to which may lead to initiation of further necB8ary actioo

which may include thc Environmenl Compcnsation'

ol<_

Copy to :-
t bistrict collector. Barmcr for inJormation &

2. 0rrg 1/|9!,. &Fa- TltA(.

t<

qrl(r aia, i.slE +r, fr(I rrlltr{l
la{tfe wrrw.environment.r.lesthtn.rov.in

Fi,rd: ro.b.lotar.orfi all..otn
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. ,.tpur.

Sub.: - L!.rdlrs nonronp[tlc!! d Sdid wet M.neFrunt Rul.., 2016.

R.f.:- 1. This om..! lctt rdt d 2fl05/2021.
2. L.n ! Bru€d to oirlrtor. Loc.l Bodi.r, Gon, ,iipur on 15.112022.

Sir,
. Apropor rbe!, it nry b. md fi.t es pcr prousbn o, s'Gtion 15g) of sdB r.3t x' r'cttt

RutGs,f orallMaErulR.<o*ryr"ariti=tirnl'r.,L-.-o-""t,.-ot-dont'i'nbtdlrco'Et'

tu8itiv€ air pollution .no ,n r.oon Ji.ri"i-i*r"J.i."a*j u .uu otrt Podro,bl' t!- d' r'Bv

te.!on. Tl.reror., .ll nnr taritcs r,J"al"s .i"#, Ji' ru"lr *' t t].flf #r[ fl
conscnt ro EstablBh/Corurnt lo opcraE und.r w't'r Ad, Air AGt 

'nd 
Authort2:

Iuanatemenr Rules, 2016 kom ths Sratr Board.

Th. sEt. Bolrd h.s GrltSonz.d MRF fa.lllu6 und.'.orrryc c,i{or},/ h lvhi.b Rctooj omc.6 or

rhe stat! go.rd h.w bc!" ..r,*,.f,;T;::11". iit.rz*'ii-r-;"-) to lsn rud!'in-dD6-&

conslrr ro Est blish/co"**. oo;;;;:;.iiJ,u.l J,a a" -i'*"ltt EovlrDld'dtl cLer'!" er

per EIA notifi.ztion det d 11lO6l2W6'

Director, l-oc'l Eodi€t wzs drccted 
'o 

rssr' rllrEdlon lo dl Yl'Yl: 
to rDply hr Cods'nl to

Establish/coosent to optreu unat"'ivll";;;;' ;;" 1981' 
''nd 

lutort"tion urdcr solid w'!'!

,"i.,".* *'*,'i1 T':':1[l[,'.{:i1*Smflffi;ffi"H5'H
.pplied for CTElCm of l{RF f"ilib'!
frod SEte Board dll date

- Thereforc. vou are requ'rted ro i$u! dir."dons--to Y. Y:^-}fls"T"ff;[

;;g#frdffi',m*m*it***"=;.
fvii{ tt)

t{cmbcr S.cretrry 
oy'(

ffitrffiffi:**ffi"ffi
0L
2

Rajasthan State polution Control Board
I lcadquonet. 4. lnstiruriond Arc* Jh.l.n Dooogri. Jripur-3020o4
l'hone .0l4l_ 2716E0{,27t6t00 c-mail :rncnrbcr-sccrcurvrr,rmb.nic.irr

uu, 9ltl.a.tg

uu!

I

Fil. No.:- F16 (Msur-272)/RPCB/ -l( 
| +. 1!f

H€lplinc lio. :0L1 271G87,

84702



An"ar*,u.<- t 6 t

.lv*r#ffiHt ru(,rfttrr{r
Rajasthan statr Poliutlon Control Board, Balotra

(ReSionalOmc€)

Rtltotr

#\I'Z
Ro/RPCB/BLr/ocn -s2l 3+69 -+L oaca, 13, >r 2925

CooDLaloDart
xudclrrl Colr!4u'
BrrECl

lRGEhdGtl

sub: 
7ffHilF::ffi+x;t"*Pi}:*1"trtrffiH
ii.i*-,i." ect, 1986 for thcron-comPli.ncd 

thc mattcr of o.A. no,
Rct l. Honblc NoT ordcr dat'd

3a/ 20l8
,. iiltill"i'"t ordcr datcd o8lo7l2o22 i! thc matt" of o A' no'

42t20talczl.

".;;i{;-il;i 
ordc' datcd rsloel2o22 iT thc mettcr of olL no'

606 /20r 8.

" ilit'frl'i'ot ordcr datcd l9lcr.12a24 in thc .attcr of o'A' no'

.. ''jlll"t',1;"a bv thi3 orficc datrd 'ts l@l2o2s' or lo2l2q24 t

a. ',JJtlt"'"t""Jl;* out bv thc statc Bo'd omcitl on rs 10612021 ot

MSw dirPola'l litc 
'-- carricd out by the sratc Eo"d odncid on

7 ambicnt AiI monltonnS

, il#:/'i"T"::t T:*"ti#":;f bv thc st'tc Boa'd to Isc'
Dcoartmcnt'

s. i"fi"l;";a bv oti' otr.cl ono9lo712424 "'
ib.'ili"t"t to e"tatlbh acclrdcd on trlrrl2o24'

Sir. e,,d control of Pouutiott) Act, 1974
t. Whcr!a!, Orc Watcr (PGvcnuon *". :''::' -":-.'^;]l-ij -t"r. "r 

,r,.
fi.t?inaftar r€f.rred to et thc 'wetcr Act') hat coa' into forEr itt sbolc of

5tat. or nalertuan wc.t 23l03/197n4 
& conrrol of pouutidr) Acq lgal

2. And whcrcAr, thc Air lPrcvcntron * *'::-_:: ,:;--i,t. it r ot' ;.-#.;d a! thc Ait A"rl has co'c into fosce in strolc of rhc st t

Raia.rhen w.G.l 16/05/ I98l

' ffi":.m u;g=ti -;.Pffiffiffi'H#chenScs, col, Ncw Dclhi in crcfcrsc o-r Po*' l'l-"""i""'""a dlrpo.al of;; ;; . vic*' to cnlurc o1"T'- H"*;ff[| [**'Jlf-ilffi:
municiDal solid wastc end rhc Rulca camc :': :"::"j.*; ;:.- ..""..a tot

-Iii';il;;;.-Environmcn'llTJf;-:*"flJlX3l#5i;."ffi "*thc orotcclion and imProvcrncnt I

J;:;;. ;;;t * tic cflcct in wholc of lndia on lel t l/ l9a6'

a*rqr4{xt(lt!'E rnntrll

irilfz www.nYltorm'nt'r'lttt'h'n'rov'ln
t-tr, ro.b.bt'r'O'm'll'om

85703



-3rib-w\tu
{qs{r;l {rs q-(!Iq ftq"dur ftd, fl*d{l

Rajaslhan state Pollution control Board, Balotra
(Regionaloffice)

And whcreas the Rulca crat r duty oo tic MunlclPd Autlo.lty
opc.rtor of thG f.ctlity to d.Lc ..d .PPllcstloa to gtrtc Bo.rd to
Conrcnt to EatabUth/ Conlcat to Opctet. s! wcll r. Authorrtetlo!.

6. And whercas the provilioo of clause lh) of scction 15 of thc Rulcs makls
every Municipal Authotity responsible to sct up rnatcrial recovery facilities (lr

secondary storagc facilities with sufficient spacc for sorting of rccyclable

and Scneration of Icachatc from tl.e wastc cannot b€ ruled out during ttle

rainy scason whilc opclating such facility.
8. And whcrcas an intcrdcpartm.ntal mcctiht was held on 08/O3/202f in qc

RSPCB Head Omcc under thc Chairmanship of Chairp.rson, RSPCB wi4h

LSG and othcr dcpa.rtments and it was dircctcd to obl&ln
consent/euthorizetion for the installed/opcrational MRF.& MSW sitca ulddr
the provisions of Watcr & Air Act and SWM Rulca, 2016.

9. And whereas it has mme to Notice of Board that you havc still not applcd i,.
authorization from thc Board, which is Non-compliance of the above
SWM Rulca.

Io.And Whcrcas MoEF, Ool, Ncw Dclhi vid. notification No.327(E) dlrt

materials to facilitatc thc collection of scgr.gatcd rccyclebl. wastc auc\ {s
papcr, metal, 8laa8 etc. from thc Bource of Scncration or from Matqilll
R.covery Facilitie!. 

I

7. And whercas it is pcrtincnt to mcntion that possibility of fuSitive air Polludiqn

d

d
:t

n

,)

d

rl

c

n

lolo4l20ol has delcgatcd thc powcr v*tcd in it undcr scction 5 of EP
to Chairman, RSPCB to issue dircctions to any p€rson, officcr or autlrority
addition of its porrcr and pcrformancc of fuflction und.r SWM Rulcs, 20ll5.

ll.And wh.rcss Ccntral Pollution Control Board had issucd dircctiont
Chairpcrson, Rsja3than State Pollulion Control Board und.r Scction 18(l
of Water Act, 1974 end scction l8(l)(b) of Air Act, l98l vidc its lettcr dlrt
lolll/2014 stating that RSPCB shall issuc dircction to all the
Authorities in the Statc for implernentation of SWM Rulcs,2016.

12.And whcreas in vicw it power vcstcd under Bection 5 of EP Act, 1986
with notilication No. 327(E) dated lO/O4l2OOl, it is directcd that-

i. Municipality shall apply and obtain the Conscnty'Authorization
the Statc Board for all installcd/operarional MRF/
sit*/Substation in their respective arcas.

ii.To ensurc proper transportatiod, se8rcgation, soriing,
disposal of Muoicipal Solid Wastc at lhc sitc of MRF'S
outragcous diseescs.

storage
to conlrol t

nd.qrfa. lrf,k rtE ftrirmtflr
irr{ITfE, www..nvhonmpnt.ralasthan.rov.ln

t-tc, 19..bu1rurua"ruu,.o.

I

86704



{M*nq {rq q-(qq ftdTsl {uf,, irdkr{I

Raiasthan State Pollutlon Cont'ol Board' Balotra

(RegionalOffice)
-Erde-w\lr7

iii.To cnsurc the fugitive air cmission and \r'atcr/leachat' lf any

,.ncratcd at (hc silc mccts thc Prescribcd ste_ndaids as Pcr Watci/Alr

ilt" ana 
"cn"auft-rr 

of the SwM Rulcs 2016'

l3.And whcrcas lt is also P'nincnt to nention that in thc rnaltcr of d'Frl

alollotlo. ro' tt/2o18 t't'ch chrDt'l v/t atttc of Rr'rtthn totr'

i;i;;;;; ; T'* ?."ff ;fr.fil":[ Hif,*lt l.Iiid.rcn l4tvl lao/tl lE th' Ertt't
[.-"-t*"'4";'i b" P'::'1tb: t:Hfilff'Jf*c6..t 

Rur.r, 2016
"3. &ctloa 16(1) of 6'

orovld.r to Glloac! thct6 notot rfthtt t"t)'ctfi,! Bt't'.tlErtt 
-:Gd;::H; ;; -P'T"..'"::|T* #:il':::" ;"."'#rI

clo.c coordltrtlon sltL col

adEld.t'itlod ot s'ctltrt, t-t-gt ot Strt' Utb8. *:-tllt:'

ilffiI"i'."a'-." ::f.:';::tr:1T5".'fil;;:
.dh.tltcG to conillllont r' 'l'Gcl;:;;;;tt"P'"P"'"r;;;r'o"t'io!;ffi:tj.trJ;:"H:
r. d.cln !t. Bub{tautc E ol r

H*'*ilri."sll;*X--fg:".':m:";frff'
DGooddoB Prcllltlc' 3l6lt.t Provrtloat -4.w -"]]--I*I. t.L. ..a tL.
illilili".""t""t a Hradlld RsL'' 2016 '!d 

oth" Rd" 'n''
:;;" ;;;.;-;nt'ol Bortd h" bcoo 'apo*r"d 

to ct'crt' tlo
--iG. .'"-"ru'u"'t: ,':t.:: l""fff.f$::;,or Eo,rt t iut ct d to

4' AccotdlngtY' tic 8td
c:ccutc .n.l cdotc' thc nt'rt oi-f'tt' " coDt "d 

tD th' EEvlroatc't

lProt6ctlotr) Act, 1946' EltIti-'L"" t"t''Gtle' 
'stl''dtctlo! 

ln

'Gcord'ncG 
wlth Lv' 

ir6cn TtlbEnrl' P,lncrFr B'[oh ln o.^.
14 And whcrcas Hoa,blo t{rtlorrl Gt'on -r'lt'sru'J'-'li...ii..l 

O-.
n6- 42l2ot8 (@) Y'rhoertdb|n gh'ldUF V/' gtltG of nltsrthrt B

i.. tJo" .o o'd"t oa ot/o7l2dlo thet:

'8trtc PouEtton coottr'iI- rt d"6ctod to tto 
' 
t^'"-l:t"l

-.-"t:;;; ; to L.oc rb'- Gro'G lotlc. '!tl 
ptoc'Gd to tlcov"

thG Gwlronocnttl "o-poottuii 
ti' ttt ooorco-prtot' of tbo ot{'r

ua tutor rad h vlotAtloa tt"ilt- tttittcr Gooottt'd ty thG locd

rutbotltlc..' io m.ntion that in thc matter of Orlilad
ls.And whcreas rr rs also l,crt rn'nt.Il"T.i"i"-ai"", 

ah! Hoa'tl. rHbulrl
sppllcrtlon Do. 606/2018_ LD R!tP'-a-' 

ail'--.".; ot ELcclLDcout
,rio o'ao' d.t d tsloel2uzz : * ::::;,,-^-.-, ar,..uo.,
[.p"dil "t;;;; 

th' at'tc B;-d brt D"t'd th' 
'ouo?trt 

dlr'ct

dsls vi.i ({lrn!, frfi mird{r

t$Eltra : www.Gnvlronm'nt ral$titn'rov h

t-li: to b.lot'r'orm'll com
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.ffiffi-

\{r--Y\tu
{rqelFl {lq r(llur frri7ul fgd, Eldtf{l

Rajasthan state Pollution contrql Board, Balotra

{Regional ofrice)

12. AI Etetcr/UTr ead ticlt sPCB./Pcc. h.vc totdly
the lBprovaactrt of c*Ltttg opctr du.rilPs, du. by 31-12-2OO1'
At!o, "TLe BactGtartea to tba GovcEoert conccrleal thell
rcspoDslblc for nolitorilg thc progrear and lssulng
dlrcctlotra to thG Pollutlon CoaEol Bosrd concctB.d, s, day
rcqu.Lrcd, for ttrG lrtrpLEcnt.tion of tbc .bovc .ltccttoa.. They tbalt
rt,.o rc3ponsiblc for coll.ctlng srtd tnalBtelnlsg records of d.t ,

rcspcct of the dlractlona coutqlncd b tAL otdcr. Tbc rald d.t
tufltshGd to tbc Ceatral Ground \P.tcr Authorlty, whlch shell
the data and ahall hrfldsh thc asme to the Belch of thc
t{atlotral Gr..n lHbunal. To Bupcnrhr coBplaht of
lEpleoeatatlon of thc instaat dltectlols, thc Bcnchca conccrn.d of
Natlonel Orcea Trlbunal, Etll dalntqtn ru-EalEg .Bd aumbcrcd c.ro
by dlvtdtng th€ JurLdlctloasl Atca lnto rDttr. Tba abovebe[tloncd
filcs slll bc llstod pe.lodlcally. The Pollutlon Control Boaid
lB ebo hcrcby dlrcctcd to lattbtc ruch clvll or cafilltr.ql actloa, at
bc pcrEtr.lblc ta Lw, sg.ltrrt atl or any oftic dcfaultcE."

l6.And whereas it is also pertin€nt to mention that in the matter of Orlglnd
rppllcrtlon no, 24712024 (PB), Suo Uoto "A.hD.dabad Aurat landrtur
aBong porrt thrca Ecthaac hot3pot! ln lddiu" eppeadlg ln th€ TL!tr(3
of Itdte dated O7l02l2024, Hoa'blc l{GT, Iew Delhl hss prs.ed an oid{r
detcd 27109120]24 snd dltccted to submlt thc actloa taken r€por{ ijn
tbc mattcr. I

17.And whereas Letter issued by this Omce under provisions of Solid w|sle
Management Rules,2016, Water(Prevention & Control of Pollution) Act,1{,7+,
Air (Prevenlion & Control of Pollution) Act, I98l and Environment Protcd:io1
Act, 1986 on 19/O9/2A%, Ot/O2/2o24 e 27 /O3/2O24 incorporating the
non-compliances,

l8.And whereas the unit (MSW dumping site) \(,as inspected by the State Bl,a!And whereas the unit (MSW dumping site) \('as inspected by the State Bc,all
offlcid orr 1-9 /06/2024 and duridg inspection it has been observed thatl

a) The unit has failed to cnslrre the compliance of provisions of qoli,l
waste Msnagement Rules,20l6. i

bl Thc unit has not obtained the aurhorization under Solid v.{asle
Management Rules,2OI6. I 

]
Ic) The unit has not operating lhe rnaterial rccovery facility for sortit.g {,f

recyclable maierials to facllitate the collection of segregated recyciable
waste such aa p&per, metal, glass etc. from the source of Beneratixn.

d) The unit has not operatiog the composting pits for the treatme:lt if
biodegradable waste.

qslq cria, vskts. fusr{r*rn
iT€nfE: wwvr.envkonment.ratarthan.eov.tn

{-+fi . ro,balotara@!matl.com

88706



rrc*m n@ s-flq fifdsl trgf, , mitcRl

Ralanhan St.t. Pollutlon Control Board, Balotn
(Rcglonal Ofrlcr)

0
s)

h)
i)

j)

kl

Thc unit ha! not provided any 6re Protcction 'quiPrrEqth 
tDd tltcry

6rot ision! at duopins tit''
fi;;;; ;", ;-u'ded thc mcthenc gae dclcctor at thc tltt'
ffr" ,rnit tr"l not Providcd any tyltlm for lcachrtc collectiott ltld

ttcatmcat.'" 
onri r,.t ""t 

a","rop'd rhc sdcqu'tc grceo bclt 8'ct"

;; il;; not con'truct'd lhc ttorn *atcr dr'ir to reotd raldo'

of surfea! runotr with lcachate.

;;;; ;;-;"t opcatins thc bio-minins fecilitv fot thc l4ary

rraatc.
iili*" no, Providcd $'t[hint bndS' or 

'ny 
oi}lcr tuit&bL rdihint

#;;;; il;,;inc- trrJ vrelsht or 'r6rtt rccllvcd' 'rgtlr cd'

non'oPcrational dunnB visit'

tf u"i ti." -"offta thc crulhing Mechinc' ShEddcr Machin'-&-B6ilin8
'' ;;:il tr thc Material Rccovcry facilitv But dutirg intPcctioo dI

were found non_oPcBtional

d ;;';;;; ;* obrcrvcd in thc compoot Pir (24 in no't)'

lg.And whcrcas thc ambicnt air monitorinr oi thc ritc wa' conductcd by thc

";;;;;;;" 23111612024 and thc rionitoring rcwtt do.ttd 24l6l2u'4

clcatlv i.dicstcd that thc ambicnt air quality do'! not confttll to thc

aEndards prclcriH in rcspccr of PM I o'

zo.eia**ri..J- 
-,r," 

CPCB has submincd a rcPort in th' rrratt'r of o'A

24712()24 vidc lctt'r datcd oo ioi tZoZS' t'hi"h i"tlud"" thc reportcd

mcarurei to bG takcn at Munrcrpa'l iolid warrc aitcs' thc m'atutc! to b'

takan Ele es undcr:
r. TL.t blot'r'dLtlon sLould b' coDtrt'ttd 't 

E r! r lrulclt'l
&Ud lr"tt tlt'' tt

b. ;tb."; a.t'ctort to D' btt'lLd rt tt"ltt 't 
rT toF

locatlola'
c. Ouly ..tr'ttt'd lE tt trtt' to b' P'6ltt'd to bo doatr'l 't

altca.
.t. R.tu!.t A'Ebt.at Alt qq'lltlr to bG aoaltotlA rt tht 'lt' 

lli

,n!tt to tt t'stttt'd to RSFCB'

.. D.taL t'trt'lt to q"ttUty of E tt'!! tp!'nt'lt to b'

Ptovltt'd tlth RAPCB on rnnud t"L'
2l.And whcrrac, thc statc Boord acci'rJJJt conrcnt to cotablilh to Municipd

c_ouncil Barmcr vidc dat.d tttt'j jozq for icttitlg-up the compo.t unit

lold o. ditpo&d.
n f;",ilr#;;dcd rosbook or.wartc :"'Y'.tr11;': **I, ;H H;'"fi;;;i;ir ' 

Machinc but rhc !'!rG sa' round

aAn qtE[ q{nr r}r, trlrtr*rr
tttrIf?: ww{..rivlronm'nt'ttl"thtn tovln

{-t! : ro.b.bllr"rrn'll''orn

--Eiln!lo-w\tr7
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rr{{Ir{{rqq-flurful {5d,irdtfir
Rajasthan State Pollutlon Control Board, Ealotra

(ReSlonal Oftlce)

llO.OO TPD), L.g.cy crartc Plsnt (3oO Tt'D), Matcrial Rccowry Facility
T?D).

22.And trrhcf,ra!, thc Munk?al Council Barr*r h.8s failcd to lubait thc
to opcratc applirEtion till d.tr.

23.And wherca!, thc Statc Bo6rd has issucd a lctter on 0E/O712024 to

Cum Spccial Sccrctary, LSC, Depattmcnt, Jaipur rcSardinS non
of Solid wa3tc Mara8emcnt Rul.., 20l6 (copy cncloacd).

24.And lvhcrces a noticc for Non-Compliancc of Provisions of Solid w
Management Rulcs, 2016 and Watcr (Prevcntion & Control of pollution)
1974, Air (Prcvcntioa & Control of Pollution) Act-1981 and Enlri
Protcction Act, 19E6 was issucd by this offic! on 09/07 /2024, bu yot)
failcd to submit any rcply til date.

ln vicw of abovc, j,ou src dircctcd to takc thc action on thc
mcntioncd in this dircction lcttcr as stipulatcd abovc and coaurc thc
of eforcsaid rulcs. Failult to which ,nay leed to initiation of furthcr
action which may includc thc Environrncnt compcnlation.

Copy to:-
l. Dbtrict Coucctor, Barocr for lnformauon & ncc.$s6r'y
2. DDR, L.caI Sclf Coirrnment, Jodhpur.
3. olc (MSW), RSPCB, Jaipur.

qahcrta,q*lli!,& trllilf{l
iTf,rra,

ffi-
\<l--i7\t77
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Anr<r^a- '2

Rajasthan State Pollution Control Board
Hcadqualter, 4, IrBtitutional A!ca" Jhalana Doon8ri, Jsipur-302004

Phooc : Ol4l-271 1263:7l6to2.-!lail : rleobcr*.crctdY@lcb.nio.i!
RSPCB Helpline No. :0141-27168rI

Reqi$crcd Posl

F r6(Env.Comp{cn- 17) RPCBE,1y. CompJ //i V 7 J, lEtZ rldlt.il?-o1-gL

Murlcipd Courcll,
Brrmer.

Sub: Dirrctions for dcpositing of Environm.ntsl Compentation undcr seqioD 5 of Enviroomcnl

(Protectioo) Act, 1986 in compliancc ofordcE oftlt! Hon'bl. Supremc Coun in wm Padtion

Civil No. 37512012 Paryavsrrn Swakshs Samiri & Ant. Vs Union of Indi. & OthGR rnd !h.

Hoo'bl. Nstiooal Crccn T.ibutul in Originsl Applic.tion No. 6062018 ' Compliln@ of
Municipol Solid w.ste Mamgemcnt Rulcs, 2016 lrd Hon'blc NOT in O-{. no.420lt (CZ)

Ydhovlrdha, Shandilys Sharma V/s Sulc of R.j&sdE & Ors.

whcrc6s Environment (Ptorcoion) Acr, t9E6 (hercinsftc, rrfqrad to as $c "Acl"I hrs bccn

cnact d for thc protcction altd impmvcm.nl of cnvironrncnt and for matle.s con&ctod fl.'!*ith'
Thc Act h.s codc into cffcq in ,^tolc of Indie on l9l I l/ 19E6.

And whcrcls lhc Solid Waste Managemcnt Rulcs,2016 (hr.lineft.r relitr€d to as tlE "Rulcs)'
hava bocn anncted by lhe Mini$ry of Eovironmenq FoEst & Climrt Chsngq Govt. oflndia' Ncw

Dcthi in cxcicise of thc powcrs conferrcd upon it und.r thc Ac! with a view lo ensuE Prcpcr

namgamcn! handliog end disposal of municip.l solid $sstes and rhe Rules have cam€ ioto force

on 0t/04r016.
A nd where{s the provision of ru le I 5 of the Ru lcs makc cvcry munic ipal authority in it3 tcrritotia!

area rcsponsibl€ for implemenlslion of thc provisiom of lhc Rol€s and fo( cveay infrrstuctt'rc

dcvclopmcnt for coltectior- slora8e. s€gregation, trlnsponation, Ptoc6ting and disPosll of
municipal solid wastes.

And whcreas the wstcr (Prwcntion and Control of Pollulion) Act 1974 rnd rhe Air (Prw.ntion

aM Conrol of Pollution) Ac!, lgtl. havc comc into forcc in thc whol. ofdlc country with cfrcct

ftorn 23l|3l 1974 and l&05/l9tl r.sp.ativclv.

And wher€6 you are opc.ating thc oni/establishm.nt/ eotjry (hcrEinifter efaared ro t3 fie unit) in

rhc nsme of MuEictpd Council, B.flo.r which is cn8!8cd io oPraling an indusfisl plsot /

opcralion / process (MSw du pints site) et Gehuo Rord' Ncer vilkge Ce[ur' T.htll & Dlr'rict

Brrir€r and during the proc.ss lh€ unit dischtg.s walcr rnd./or 3ir polluhnls'

Ard $,hcr!'s dte unil (MSw dumping sil.) wa3 insp.ct d by lh. officials of thc Stac Board on

I l,09An2O and during inspection it has bccn obs.rvcd 6st:
(i) Th€ uoir bss trilcd to enlure coolplisnc. of Pmviior! of Solid W'ie M'nrgcDool

RulB,2016.
(ii) Th€ uuit wI! oP€rltlng wilhour obuining prior cooteDk of RSPCB ud'r Alr Act'

l98l rrd Wsrer Act,1974.

And rvlrcr€ai the arJv€ observatiorrs i,rdicale tlral lhe unit has failed lo co'Iply with the prorisions

of Solid Wastc ManaElmenl Rul6. Air Act ind watcr Act lnd vrdous dirwtions of d€ Hon'bl'

Couns ond Hon'ble Nation.l Gr.cn Tribunal (NCT).and/ ot bv tnaking discharS' of cmucnt/

cmissions has causcd gave damagc to th! environmcnt which c5jl be catcgorizcd t3 significantly

hrgc silh grave cons€qu€rrces on lhe cnvironmenl' public hclldl lrrd flora & fauna'

And whcrtas the Hon'blc Suprem€ Court in writ Peti(ion Civil No. 3?5/2012 Paryavaran Surtlrhs

Ssmili & Anr. Vs Union of lndi6 & Ohers and thc Hon'bl. NGT in Oigioal APPIi@tion No'

506,/20lt Complianc! of Municipal Solid Wsste Manrgcmcnt Rulcs. 2016 sod in scvcral othr

2.

l.

4.

5.

6

rj
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@nui".than State Pollution Control Board rrll
EE=E ii.uoquur."., *, ,^rrl|onEr Area, Jharana Doongn, Jsrpur-.3u2uu4 I ]

\lZ Phone : ot4t-2?l 1261.27t6802 e-mail : Eglublles&igly@lpgb4igi4 I

RSPCB Hetptine No. :014.t-2716877 
|

cas.s has dirccted thc Bo6rd to impose Environmcntal Compensation or all r$e individu{rlunirs
/industricy mincv institution/ cnritics etc_ who arc causing ddmage rc rhc environmcnl qn thc
princrple of'POLLUTER pAyS'. 

I9. And wh€r€as Hon'ble NCT has issued rhe directions ro impose Environmenul Compensldlrn on
the non complying polluling unirs snd has dircded the Board lo imptemenr the samc for rc{rolrtion
ofenvironmcntal damaggs caused lothe ervironrhent. l]

10. And whercos Hon'bte Natio.at creen lribunat, principal Bcnch in O.A_ no. l:AOit]1CZl
Yashovardhan Shandil),a Sharma V/s Stare of Rajasthan & Ors. hrs .inte. slia, pesscd fqll4,$ing
dircctions on 08.07.2020,- i ] 

-
nstrte Pollutiotr Cootml Borrd b diracaed to teke rcmcdirt Dcer[res rnrt abo to irs]e show
cause nodcc snd pmceed io recover thc eNirormertal aompcns:rtio, for tle]noE
complirncc of the orders ,nd rules aad in violation of the acflvitiB committed ty ti*lf*"f
rurhorities." I I

ll. And where€s the unir is liabl€ ro pay damages i.e. Environmental Compe.ssriofl on rhc l>aliis of
'Polluter Pays Principle, as di.e{tcd by thc Hon'blc Suprem. Coud aod Hon,ble NGT inlvrlrious
orders. I

12. And whereal the Board hsJ astimated *|€ smounl oi environmentsl compensatlon to bc llvirf on
thr unit &s R3 13,50,800/- (Thirreen Lrc Filty Thotlrrd f,ight Hurdred Rup€es ody)i an rhe
basis ofPolluler pays principle. 

I

13. And wheleas a show cluse noticc for jnEnded di.ections for depositing of Enrirolrnienral
Compe0sarion undcr saciion 5 of Environmem (prore.rion) Act, I 9E6 was issued to the inlu*ry
vide this olT;ce letter dated O,7.O1.ZO22. I I

14. And rvherers drs submissioo made by rhe industN/ unir wc.e conside.ed by de Board Jri ir k
. obseryed rhat industry hg3 failcd to justify the obs€oed noo-compliarrccs. Acco.dingl). it has been

decided to imposc Environmentat Compenriation of Rs 13,S0f00/_ (Thirteetr l,{i: Fifty
Thosserd Eighr llundred Rup€er orty) againsr your unir.

t5. And whereas the Ministry- of Environment, Forcst & Clinute Clunge, Covt. of lndia,
vjde Notification No. 327(E) dated t0/04/2001. has delegated the powers vesred in ir unde
5 ofthe ssid Aq to the Chaiman, Srate pollutioo Control Board to issue dirccrions io ,n!
or ary local or orher authoriD for rhc \ iolation of lhe standords and rules relrtrng to Llro
Wdste, H.zardous Chemicals, Induslrial Sol;d Waste and Municipal Solid Waste includi
wast€ torified under Ellvironrnenl (proteclion) Act, 19g6.

16. And whereas rhc Stare Boerd in performsnc€ of its dul,e.s under thc Acts_ is competent ro i
dir€cr;ons under section 5 of Environment (p.orecrion) Acr, l9E6 in wriiing to rny
or any authority and such person, officcr or authority shall bc bound to comply
dircctions.

In view of abova, the State Boord in exercise ofthe powers oonferred upon it uhder
of the Environment (protection) Act, 1986 and for perlormance of functions undc. the Aa
dirrcts thc indusrr) ro deposh the amount of Rs tJj0,E00/- Ctbirteen lrc Filty igbl

slry

Ilutrdred Rupees onty) as EnvironmenEl Compensation on the basis of.pollurer pays prinr
Rcgional otfice of ihe RSPCB ar Balotra by 30.0.1,2022. The Enviroomenlal Compensation
deposited firough d dcmand dm,i drawir in lavour of rhc M€mbcr Secrehr]., R jlsth,
Pollution Control Board, Jripur.

Plcasc be informed that in case of failuE to deposit thc Enrironmcntal Compen
indusrr) will be liable for following acr;ons.-

ln

be

or the
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Rajasthan State Pollution Control Board
Headquarter, 4, Iostitutional Are8, ,halana Doong , JaiPur-302004

Phone i 014 l'27I 1263.27 t680l c-meil i memb.t-scclcta.rv@rDcb nic'in

RSrc8 Helpune No. ; 0r41-27'16877

i. Conslnt !o cstablish std/ or consc to op.rcte stull bc rcfurc-d/ Evokcd rvithoa lny

funhcr noticc.

ii. I-rgal action including fili.g of Execution APPlication bcforc thc Hon'blc NGT mty b'
initiatld egainst lfic industry and ils om€rs/ occupicrs.

iii. Any applicstion for granv tcncwa! ofconscnt l'o cstablish or cons€nt to opc'atc shsll not

be entertsincd by $c Board.

iv. Aftcr 60 dsys th. indusrry shall be lisble to p.y rdditional tmount @ l -5% of lhc

Environmcntal Compensation amount pcr month iill dcpoltion of thc Eovironmcnttl

Compcnsarion.

It m.y b. tunher norcd that hilure to comply with thcsc direclions is a criminal o(renc'e'

punishabl. wilh imprisolr,nant fo. e lclm which may axLnd lo s'vcn y'3rs s'd wift fin' undc'

siciion 15 ofihc Environment (Pmtection) Act, 1986.

This b.ars lpProvrt ofthc cqnpctcnt suthority.

oltr

Yoll6 rinc.rcly

J*-
(vishnu DaE Purohit)

Enviroomental Engineer (Env. Comp.)

Date:F-16(Env.ComPGcn- l7) Rrc8/Env. Comp'i

Copy to following for inform6tion and necesssry actioni

t

:'

5.

Group Inchugc, LcC, RsrcB, JtiPur.
Gmuo Inchtrc. MSW, RSrcB, Jaipur'
n."-ii*i Of[.r. n"*i-tl Ofiic., Rlja-!ilhan Stat' Pollurid! ConEol Board' B'16l
iiE.iii".l"";."i"",tompensarion cctt. najasthan s!rt' Polludon co rol Boud' hipur'

cu.rd Filc.

Ertvironmental
d5t-

Engincer (Env. ComP .)olc

a
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